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BEFORE THE HON BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

O.A. No. 913/2024

IN THE CASE OF:

Advocate Ashiq Ahmad Magaray
...Petitioner/Applicant
Vs.

Union Territory of Jammu and Kashmir
and Others.
...Respondent(s)

IN THE MATTER OF: Compliance on behalf of Respondent
No. 1, 2, 10 & 11 in terms of
directions dated 30-07-2024 and 03-
03-2025 passed by the Hon'ble

National Green Tribunal in the

above titled O.A.

MAY IT PLEASE YOUR LORDSHIPS:

The answering respondents most respectfully submit as
under:

01. That it is respectfully stated and submitted that the Hon'ble
Tribunal in the above titled Original Application passed an
order vide dated 30-07-2024, the relevant portion of the

same is reproduced as:

«1. In this original application the applicant has made

‘ﬁ& allegation in respect of large -scale felling of trees in
/'-—_.

Under Secretary to Govt Tosamaldan area of District Budgam. Placing reliance upon
F-orr;st E.a:o.*ogv_&iang -
=< Deptt 7 video link https://fb.watch/sZgXCFngt4/, the plea of the

applicant is that the said video link shows uprooting of
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thousands of forest trees in Tosamaldan area of District

Budgam.

2. It is also plea of the applicant that Forest Range
Gulmarg within the District Baramulla of UT of J & K has

witnessed similar kind of destruction of forest.

3. It is the allegation that forest trees have been destroyed
by the hotels of Gulmarg. The applicant has also alleged
that destruction of forest has taken place in development of
cable-car popularly known as Jammu & Kashmir cable car
which is operating through the dense forests starting from
Gulmarg resort to the Kongdoori valley and from Kongdoori

valley to the Kongdoori mountain.”

02. That it is respectfully stated and submitted that the Hon'ble
Tribunal passed subsequently an order vide dated 03-03-
2025, the relevant portion of the said order is reproduced
as under: -

“2. We find that in this report, the response to the alleged

recent felling of trees has not been filed.
3. Mr. Vivek Modi, Special Secretary (Technical), Forest,
Ecology & Environment Department, UT of J&K
representing Respondent No. 1 & 2 has submitted that the
W report on behalf of Respondent No. 1 & 2 was filed on

Jor Secretary to Govt ) . .
U;;Z;L Ecology & Env ~ 01.03.2025. It is lying in defect. He is permitted to cure the

Deptt 7
defect so that that report comes on record and Is also

directed to supply a copy thereof to the Counsel for the
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applicant, who will have an opportunity to file rejoinder to

the report within four weeks.”

03. That on passing aforementioned directions dated 03-03-
2025 by the Tribunal, the Hon'ble Tribunal vide it’s another
order dated 04-07-2025 passed direction, the same is
reproduced as under: -

"1. A reply/report on behalf of Respondents No. 1 and 2

dated 30.06.2025 has been filed.

2. Learned Counsel appearing for Respondents No. 1 and 2
submits that the reply has been directly filed by the said
respondents and the reply is not in the proper format. He
seeks two weeks' time to file the proper reply on behalf of
Respondents No. 1 and 2. We make it clear that if any
respondent directly files the reply before the Tribunal, he
will appear virtually or physically before the Tribunal and

assist the Tribunal."

04. That Principal Chief Conservator of Forests vide letter No.
PCCF/Lit/2024/1305-06 dated 27.11.2025, submitted the
latest detailed draft compliance report/reply and other
documents/recent photographic evidence of the site

:z received from the office of the Chief Conservator of Forests,

I ——~Kashmir vide No CCF(K)/LO/2025/1207-11 dated
nder Secretary to Govt

Forest, Ecologv & Env 5 11 9025, (copy of letter dated 27.11.2025 of PCCF is

Deptt 7
enclosed as Annexure-R1)

05. That, it is respectfully submitted and stated that

Tosamaidan is one of the largest meadows located in the Pir
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Panjal Forest Division, at a distance of approximately 60
kilometers from Srinagar. The meadow is surrounded by
dense forests of Kail uand Fir trees, with occasional
appearances of broad-leaved species like Ash, Maple, Bird
Cherry, and Walnut, typically found along the banks of

streams, in depressions, and cooler areas.

06. That it 1is respectfully submitted and stated that
Tosamaidan was previoucly used by the Indian Army as a
field firing range starting on November 6, 1986, (Copy is
annexed as Annexure-R2) which restricted the movement
of forest frontline staff for carrying out the effective
patrolling in the area. However, the Army ceased its artillery
practices and vacated the area on April 18, 2014. During
the said period, Tosamaidan and its surrounding
compartments (S-10, S-11, S-15, S-16) experienced
extensive forest damage, particularly due to forest fires and
illicit felling. However, since taking control of the area, the
forest department has implemented effective measures to
control forest fires and curbed illegal activities. The
department has booked 43 timber smugglers under the
Public Safety Act and established Control Rooms and other

infrastructure to prevent further damage to the forest.

v z: 07. That, it is respectfully submitted and stated that the
inder Secretaryto G

U osvtGovernment has implemented various measures to protect
forest, Ecology & Env 7 B : o
Deptt /7 - and restore the ecosystem of Tosamaidan. These initiatives

Include the establishment of the Tosamaidan Development

Authority to promote ecotourism and the launch of



08.

o

Under Secretary to Govt

corest, Ecology & Env
Deptt -
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afforestation projects by the Forest department. The Forest
department has launched an eco-restoration project under
the Compensatory Afforestation Fund Management and
Planning Authority (CAMPA) called as “Special Project
Tosamaidan,” which aims to wundertake extensive
reforestation works. The works undertaken during the

period from 2018-2024 are annexed as Annexure-R3,

Annexure-R4, Annexure-R5, Annexure-R6, Annexure-

R7). An area of 207 hectares of degraded forest land in
which 1.49 lakh saplings have been planted across various
compartments viz (S-09, S-10, S-11, S-15, S-16 & S-17)
has been restored so far under this project. The ongoing
reforestation project under the CAMPA has made significant
progress in restoring the region's vegetal cover. (Video for
link reference:

https: / /www.facebook.com/share/v/15nvV7dJSw/). These

efforts have successfully reversed the ecological damage
caused by past activities, ensuring the preservation of the

forest ecosystem.

That, it is respectfully stated and submitted that Hon'ble
Tribunal vide order dated 03-03-2025 observed at para2 of
the aforesaid order that "we find that in this report, the
response to the alleged recent felling of trees has not been
filed." In this respect, it is respectfully submitted that no
recent felling has taken place in or around Tosamaidan

area of the Pir Panchal Forest Division and in Gulmarg area

of Special Forest Division, Tangmarg.



307

09. That, it is respectfully submitted that the construction of
hotels/huts is managed by the Gulmarg Development
Authority and all the activities related to the construction,
repair and renovation of hotels and huts are governed
under Jammu & Kashmir Control of Building Operations
Regulations, 1998 (BOCA). The Gulmarg resort is
renowned for its picturesque scenery, which is largely
attributed to its lush trees. The Tourism Department
recognizes the importance of preserving these trees, as their
destruction would significantly detract from the scenic
beauty of the location. While trees may occasionally dry up
due to immense biotic interference, the concerned
stakeholders generally take measures to protect and
maintain the tree cover. The solid waste in Gulmarg is
managed by Municipal Committee, Gulmarg which has a 3
MT Solid Waste Treatment Plant. A dedicated fenced
dumping yard, situated within the plant's premises, is used
for the segregation of biodegradable and non-biodegradable

waste.

10. That, it is respectfully stated and submitted that the
Gulmarg Gandola, a two-stage cable car system, has been
established in 1998. It is a major attraction of Gulmarg,
rising from the cable station at 2,700 meters to Kangdoori

: at 3,100 meters in the first stage. The second stage

Inder Secretary to Govt _
Forest, Ecology & Env connects Kangdoori to the summit of Afarwat peak at 3,979

DeDIL -

meters. The cable station is situated in the Gulmarg bowl,

and the ropeway traverses compartment 38/Gul before
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reaching Afarwat peak. Gulmarg, with its average annual
tourist footfall of 10 to 15 million, faces significant
anthropogenic pressure. The Gulmarg Gondola, while
providing scenic views and recreational opportunities, helps
alleviate this pressure on the forest ecosystem, by
transporting visitors to popular destinations without
requiring them to hike through sensitive forest areas and
therefore, it reduces foot traffic, minimizes soil erosion, and

protects fragile plant life In Gulmarg.

11. That, it is respectfully stated and submitted the forest
department is actively addressing the tourist pressure in
Gulmarg by undertaking extensive afforestation efforts.
Over the past ten years, the department has planted two
lakh forty thousand plants, rehabilitating 176 hectares of
ecologically sensitive forest land. The forest department and
tourism authorities frequently carry out drives to clean up
Kangdoori, Afarwat, and Gulmarg meadows, removing
plastic and other waste. Additionally, the department
conducts public outreach programmes to promote
environmental awareness and maintain the ecological

balance in Gulmarg.

12. That, it is respectfully stated and submitted that no Forest

land has been transferred to Gulmarg Development

%_Authority. Only a limited diversion of 0.125 hectares of

nder Secretary to Govt . .
U;Ui_;;.‘:‘\+ Ecology & Eny Forest land has been permitted exclusively for the

Deptt
construction of Solid Waste Management Plant for scientific

disposal of bio-degradable and non-biodegradable waste in
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accordance with Government Order No. 399-FST OF 2018
dated 27.12.2018 (copy enclosed as Annexure "R8"). The
copy of the aforesaid Government order is annexed as
Annexure-R-7. It is submitted that the Gulmarg bowl is
surrounded by Forest Land and therefore the Forest land of
0.125 has been allowed to be used for scientific disposal of

waste under Government Order. Supra.

13. That, it is respectfully stated and submitted that the
aforesaid limited diversion of 0.125 hectares of Forest land
was accorded strictly under section 2 of the Jammu and
Kashmir Forest Conservation Act, 1997 which categorically
provides that;

“a) No Forest land shall be diverted for non-forest purposes
without the prior approval of the Government of J&K,

acting as the competent authority under the Act.

b) Such approval is granted only on the recommendations
of the Forest Advisory Committee after scrutiny of ecological
and environmental safeguards. In the present case, the
approval was recommended in the 102nd meeting of the
Forest Advisory Committee held on 06-09-2017 under the
Chairpersonship of the Chief Secretary, J&K. The minutes
were issued by the CCF/Nodal Officer FCA vide No.
PCCF/FCA/2450/4143-63  dated 12-09-2017  (copy
1 enclosed as Annexure "R9").
under Secretary to Govic) Ownership and status of the land continue to vest with
forest, Ecotogy & Env ~

— Deptt ¥ —  the Forest Department, and only a limited user agency right

is granted for the specific approved purpose.”
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Accordingly, sanction was accorded vide Govt. Order No.
399-FST of 2018, dated 17-12-2018 under FCA-1997 after
recommendations and Cabinet decision no. 178/11/2017,
dt. 03-10-2017(copy of the said Cabinet Decision dated 03-

10-2017 is enclosed as Annexure-R-10)

14. That the Divisional Forest Officer, Pir Panjal Forest Division
Budgam vide his letter No. DFO/PP/Legal/331-33 dated
22.11.2025 addressed to Conservator of Forests, Srinagar
Circle, Srinagar has also submitted Action Taken
Report/Response alongwith photographic evidence of the
site, submitted in compliance with the directions dated
04.07.2025 and 09.09.2025 passed by the Hon’ble NGT
Princpal Bench, New Delhi in the above tiled case. (Copy of
letter is enclosed as Annexure-R-11)

The compliance report/response is supported by an

affidavit enclosed herewith.

PRAYER: -

In the premises it is therefore, prayed that the compliance
report/reply may kindly be placed on record and dispose of

the above titled matter in light of the submissions made

herein above.

¢

Respondent No. 1,2,10 and 11
‘Underthirotighy Cotmsel
DATED: 27.11.2025 " Forest, Ecology _& Env -

~ Deplt 7
Gautam Singh
Advocate

Chamber No. 71, Supreme Court Compound,
Supreme Court of India
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI ¢

0.A. No. 913/2024
Ashiq Ahmad Magray '
VS

Union Territory of Jammu and Kashmir & Ors. ... RESPONDENTS

IN THE MATTER OF: Affidavit in support of accompanying compliance
report.

I, Abid Khan Age-57 years, S/o of Abdul Aziz Khan presently posted as Under
Secretary to the Government, Forest, Ecology & Environment Department, UT
of Jammu & Kashmir hereby solemnly affirm and declare as under

1. That I am presently posted as Under Secretary to the Government, Forest,
Ecology & Environment Department, UT of Jammu & Kashmir and is well
conversant with the facts and circumstances of the above titled OA and is thus
competent and duly authorized to depose the present affidavit.

2. That I have gone through the contents of the accompanying compliance report.

3. All statements of facts made by the deponent are true to my personal

knowledge form records and all the statements of law are correct according to

the information received by me and I believe the same to be true.

4. That the contents of the accompanying application may kindly be read as part

of the present affidavit as the same are not being repeated herein for the sake

of brevity and to avoid prolixity. ! g

Under DEPONENT Govt
g 5 forest, Ecology & Env
VERIFICATION:- Deptt
I, the above-named deponent do hereby verify that the contents of the above
affidavit from Para 1 to 4 are true and correct to the best of my knowledge and
belief and nothing material has been concealed herein.

Verified at Jammu on this 27th Day of November, 2025.
Jr%
--__—_i—-

DEPONENT

under Secretary to Govt
' Forest, Ecology & mv 7
= Deptt 7 ~
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3 1 3 Annexure-R”

JAMMU AND KASHMIR FOREST DEPARTMENT
OFFICE OF THE PR. CHIEF CONSERVATOR OF FORESTS, (HoFF),
JAMMU & KASHMIR

The Commissioner/Secretary to Govt,
Forest, Ecology & Env. Department,
Civil Secretariat, UT of J&K,
Jammu/Srinagar.

No: PCCF/Lil/lOL‘f/ /205-0 6 Dated:27/11/2025

Sub: OA No. 913/2024 titled Advocate Ashiq Ahmad Magray Vs UT of J&K & Ors..
Ref: CCF(K)/LO/2025/1207-11 dated 26.11.2025

Madam,

Apropos to the subject & reference cited above, I am directed to enclose
herewith communication alongwith copy of latest draft response/reply and other
documents/recent photographic evidence of the site received from the office of the

Chief Conservator of Forests Kashmir vide No. CCF(K)/LO/2025/1207-11 dated
26.11.2025 for favour of information and necessary action please.

Yours\fqighfully,
/
Encl: A/A _7,\,\\\\15
(Ajaz Ahmed) JKAS

Personnel Officer

O/o Pr. CCF/HoFF, J&K
Copy to: “H\M
1. Chief Conservator of Forests, Kashmir for information. This is in reference

to your office letter No. referred above.


Annexure-R1
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Annexure-R2

31 5 | Typed Copy

FORMAL HANDING /TAKING OVER CERTIFICATE

We, the undersigned have this day, the 15" Nov, 1989 handed/taken over
the formal possession of land measuring  Kanals comprising forest
compeartment No. S-19, S20; S-21 and S-22 of S Forst Range, Peer Panjal
Division situated at village, Khundlassipora/Arizal/ Drang Tehsil /
District Budgam. The notional possession of above land has already been taken
over on 6™ November, 1986 by the Army. The details of land are described in
Schedule of Condition appended below. The inventory is listed in Appendix ‘A’
and Site Plan is attached as Appendix ‘B’.

Authority:- i) Govt. of India, Ministry of Defence letter No.
204/5/ACO/NC/ /6312/D/Lands) dated 27-10-86 addressed

to the Chief of Army Staff, New Delhi and copy to DG Ds,
New Delhi amongst others. '

i1) Govt. of Jammu and Kashmir Civil SecretriratH Ome
Deptt Letter No. CL-68/86 dated 14.3.86 addressed to the
Divisional Commissioner Kashmir Srinagar and copy .of all

concerned.
_ SCHEDULE OF CONDITIONS
S.No. | Name of | Kh. Area Classification | Assets Remarks
the /Comptt. | K.-M. of land
Owner No.
I Deptt. of | S-15 1000.00 Forest As given
Forest S-20 1375.00 in Appx
Govt. of | S-21 2430.00 ‘A
Govt. of J | S-22 1600.00
& K
Total ‘| = 6405-00
Handed Taken/Handed Taken/Handed Taken /Handed
Over Over Over Over

Sd/- Sd/-  Sd- Sd/-
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Annexure-R3

. ~~ GOVERNMENT OF JAMMU & RASHMIR
* OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

_ Accord of Aéminiﬁtra{ive Approval for execition of Works Pragraimme under the Stheme

’ ,Sllﬁject: l.

- “Compensatory Afforestation Management & Planning. Autbority (CAMPA)-Special
Ref. [Iroiect Tosmaidan® for 2018-19 of Pir Panjal Forest Division. : :
: L PCCP’s letter No.PCCF/CAMPA/F.No.786/351-367 dated 13-02-2019. : . ,

2. Conservator of Forests (Kmr) - Srinagar Circle’s recommendation  Nox
CE/SgriAcctt/2019/2120-21 Dated: 14/03/2019 ' '
ORDER NO.: )] /CCF(K)of2019 : .
, DATED: 25 -03 -2019

Administrative Approval is hereby accorded to the execution of Afforestation and
other works in Pir Panjal Forest Division for an amount of Rs. 33.57 lacs (Rupes thirty three lacs
and fifty seven thousands only) under the Scheme “Compensatory Afforestation Management &
Planning Authority (CAMPA)- -Special Project Tosmaidan” in Compartment No: S-9

Tosmaidan during the year 2018-19 as per the details shown in Annexure to this order. "k

© However; the above Approval is subject to the fulfillment of the following conditions: :
Al codal tormalities and proceduees required under rules are fulfifled before execution of work The funds so alloned should not be construed as an authonty 0.
spind unless the provisions of taw are faffilled,

The DFO shatl ensure that the works sre executed 1o the extent of released amount only & no fiabilily ereated, .

(o3 Soll & Moistare Conservation (FRSM Works) be taken up if the gullics e leep, stones available & tract sloppy. /

@*ggﬁgﬁ The implemeating Offices will ensure that no overlapping or duplicacy of the arer to be treated vis-d-vis the once nlveady undertaken

: -by any of the impYementing sgency in the region and the same shalf have to be certified by the concerned imiplementing officer. In this

connection, he may submit a Ceriificate certifying therein that the proposed sites have not been executed earfier upder any other
Scheme and wre fresh for treatwient during the current financial year.

Iustructions of the Govt. issued from time to time w.rt, spending of public money and latest guidetines issued by the PCCF should be followed
gtrictly while exeeuting the above works programme and incurring (e expenditure.

b The funds relfeased should be spent on approved items of the scheime 1o the extent of sanctioned cutlays and as per the spproved taniY rates
without creating any liability thereto and no re-appropriation or diversion of funds from one scheme to another or one objeet head to another is
admissible without the prior approval of the competent authority.

7, Fencing & Planting works be exccuted strictly as per the approved norms and specifientions as laid down in the sanctioned toiff. Such spevics
be planted which shall prove viable & suceessiul taking into consideration the quality of the soil & terrain of the proposed area. One vear old ‘
plants should not be planted at all, . ) . i

8, The rates charged are acenriling to approved {acif for vavious forestry operations and PWD sehedute rates for thie items not covered in
Forest Tarifl,

9. Only one plant should be planted in a trench of the standard size to economize the expenditure and ensure effective water conservation in site.
the planting should te carried ot in atiernate rows of trenches and pits laid down in the staggered manner, The pit planting should be preferred
only i {lat areas. \

10, Latest seientific methods are applied for execution of works particalarly in case of raising of plantation and construction of water harvosting
stractures / tanks et¢. )

11, The photographs of each work betore, during und after its exceution shall be taken up in order to inake the documentation of perfarmance both
photographic & descriptive. ) R

Feneing work, soil work, digging of pits should be completed before Autumn & planting should be started in late Autumn or SPring depending
upon soil moistare, snow Tall and other climatic conditions.. :

Encl: ) ' w/ .t

. ChijiConsc ator of Fm"egt;, % 3
: ' Kashmir - .
‘ Q,u& 130/CCRKyPIg01819 D> 353 Dated: 2% - o 2 2049 Q , L S
Copy 1o the: » i ‘

1. Prl. Chief Conservator of Forests, J&K Govt. Jammu lor favour of information. .
Addl. Pr.Chief Conservator of Forest/Praject Coordinator (CAMPA) for favour of information,
Conservator of Forests, (Kmr.) Srinagar Circle for information and necessary action,

DFO Pir Panjal Division for information and nccessary action,

iy bkt 31 B

1
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GOVERNMENT OF JAMMU & KASHMIR

OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

- Annexure to Order No:_1 b1 181/ GCRK) o 2019 Dated:_26 - az- 2‘“9
Range ; Doodganga '
- Campartment No. : §-9

Area to be treated : 50 Hacs .
vl)ivisifm : Pir Panjal Forest Division

S.No. D T .. | Area | Rate sical Financial
|l - Description Unit T (s Physical (= in Lacs)
. {Pit Planting with Broad Leaved|No’s 5 23.17 13000 . 3.01
Plants : . '
2 (3 = » - " Ja
Pit Planting with Conifer Plants [No’s 8 29.34 65726 19.28
3 |Plant Production ' - A "
(i) Naked Root (Broad Leaved) No’s | - 7.44 13000 0.97
(ii) Conifers (Poly Pots) _[No's 17.18 60000 10.31
Sub-Total:- _ ' B 11.28 -
Total:- 13 33.57

Chief Conserva:;o f Fén‘ests5
: Kashmﬁ
\ ¥

%m i

A g
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A sa i el i
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.. GOVERNMENT OF JAMMU & KASHMIR . -

OFFICE OF THE CHIEF CONSERVATOR OF FORESTS_, KASHMIR

Aceord of Administrative Approval for éxecution of Works I"mgr{tmme under ;be“Scketfle
“Compensatory Afforesiation Management & Plauning Authority (CAMPA)-, Special
Ref: ’ Project Tosmaidan® for 2019-20 of Pir Panjal Forest Division.

2 1. PCCP's letter No.PCCF/CAMPA/F.No.858/1584-97 Dated: 25/5/2019. :
2. Conservator of Forests (KMR), Stinagar Circle’s recommendation No.: CF / Sgr /Acctt /

2019-20/1140-41 Dated: 14-9-2019, /

ORDER NO.:({'?!CCF(K)on(!w
"DATED: | -]p-2019

y . Administrative Approval is hereby accorded to the execution of Afforestation and other works in-
Pir Panjal Forest Division for an amount of Rs,33.571 lacs (Rupees {hirty three lacs, fifty seven thnusz{nd
& one hundred only) under the Scheme “Compensatory Afforestation Mauagement & Planning

Authority (CAMPA) ~ “Special Project Tosmaidan” in compartment Noz 8-15 during the year 2019-20 as
per the details shown in Annexure to this order.

However; the ubave Appraval iy subject fo the falfillment of the following conditions which should be
adhered to strictly in letter and spirit before execution of work: :

Al codal fonualitizs and procedures required under mles are fulfilled before execution of work. The funds so atloited should notbe construed s an authority m
fs'?cnd ndless the provisions of Taw are fulfilled. A
i} lx}- DFO shall ensure that the works are exeented 16 thie extent of releasad amount only & no liability created,
Soil & Muisture Conservation (DRSM Works) be taken up if the gullics nre deep, stones available & {ract sloppy.
The implementing Qfficer will ensure that ne everlapping or duplicacy of the area to be treaied vis-3-vis the ones alveady undoriaken
by any of the implementing agency in the region and the same shall kave to be certificd by the toncerned implemcnﬁgg officer. 1o this
3 tion, he miay submit a Certificate certifying therefn that the proposcd sites have not heen executed eurlic}‘ uader any ofhier

- Scheme and are frosh for treatnient during the current financint year,
tustructions of the Gove. issued from time to time wart. spending of public money and latest guidelines issued by the PCCF should be followed
strictly while exceuting the above works programme and incuring the expenditure. ¢
The funds released showld be spent on approved items of the scheme (o the extent of sanctioned eutlays and as per the dpproved tariff tales
without creating any liability thereto and na re appropriation or diversion of funds from one scheme to another or one objest head to another is
admissible without the prior approval of the competent authisily. : '
The estimmte In respoct of civil works is got technically checked/ upproved from the competent concerned engineering authority before
execution of instant sworks fuiting which the implementing anthority! vilicer shalt equally be held responsible. ’
Fencing & Planting works be exeruted strictly as per the approved norms and specifications as luid down in the sanctioned tariff, Such species
be planted which shall prove viable & successiul taking into considerution the quality of the soil & terrain of v proposed arer. One year old
plants should not be planted ot all. .

9. The rales charged are according to approved tariff for various forestry operations aud PWD schedule rates for the items not covered in
Torest Tariff .

16, Onty one plant should be planted in & treach of the standard size to economize the expenditure and ensure effective water consesvation i site,
the planting should be catried out in alternate rows of trenches ond pits laid down in the stagaered manney, ‘The pit planting should be prefered
culy in {lat areas. A

i v
11. Latest sciemtific methods are applied for exceution of works particularly in case of raising of plantation and construction of water harvesting
steuctures f tanks ete. . .

12, The photographs of ench work before, dufing‘and afier s execution shatl be taken up in order 1o shake the documentation of perfonmanye both
m photographic & deseriptive. : -

13, Veneing work, soil work. dipging of pits should be completed before Autumin & planting should be stacted in late Autumn or Spring depending
A

'

i

Ao 20 B

el

i s e

v

b
upon soil moisture, snow &l and oiher climatic conditions. . ‘j‘
Enct . / : ;
A Sd- i
. . o Chief Conservator of Forests, A
' - ~ Kashmjir k]
No.: 130/CCF(K)Pigi019-20/ 866 — &9 Dated: O/ -[0-2019
[ prl, Chief Conservator of Forests, J&K Govt, Srinagar.
2. Chief Conservator of Forest/Project Coordinator (CAMPA),
3. Conservator of Forests, Kmr, Srinagar Circle. ) *
4, DFO, Pir Panjal Forest Division.

v

Assistant IMrector *&S) /"‘
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Annexure-R4


: Dlvxsmn : Pir Panjal
Pange :Sukhnag

Campartment No.S-15.
‘ ‘{\rea to be treated : 50 Hacs .
- Scheme: CAMPA- NPV (Special Project Tosmaidan) _
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GOVERNMENT OoF JAMMU & KASHMIR
OFFICE OF THE CHIEF- CONSERVATOR OF FO

Annexure to Order No: 9 ) ICCF(K)ofzms Dated: ____/_. / 0 1’019

RESTS, KASHMIR |

e

b b cq iR ¢

Chief Conservator' of Forests,
Kashmir .

| Area : 1 % i
: Rate . Financial
S.Ne. i i T Physical .
Description Unit| in (in Rupees) y (RS in Lacs)
~ ; Hectts. ;
1 IPit Planting with Broad[No’s 10 23.17 13000 | 3.012
Leaved Plants — .
o |Pit Planting With Conifer No's 40. . 29.34 65726 19.284
Plants :
3 |Plant production
(i) Naked Root (Broad Leaved) |No’s 7.44 13000 0.967
(i1) Conifer (Poly pots) No's 17.18 60000 10.308
Sub-Total:- 11.275
Total:- =33.571=
Sd/-
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' GOVERNMENT OF JAMMU & KASHMIR - 3
- OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASH!&IIR ‘
‘Subject:  Accord of Administrative Approval for execution of Works Programaic ander the Sche!m_
“Compensatory Afforestation Management & Planning Authority (CAMPA)- Roadside
Avenne Plantation” for 2019-20 of Pir Panjal Forest Division. :

Ref: 1. PCCHs letter No.PCCF/CAMPA/F.N0.858/1584-97 Dated: 25/5/2019. By
3, Conservator of Forests (KMR), Srinagar Circle’s recommendation No.: CF /;Sgr fAcett /
2019-20/1104-05/CAMPA Dated: 9-9-2019. v \
ORDER NO.:9%/CCF(K) of 2019
DATED: pt -lp ~2019 ‘ v e

[ :
Administrative Approval is hereby accorded to the cxecution of Afforestation and other works in
Pir Panjal Forest Division for an amount of Rs.8.815 lacs (Rupees cight lacs, eighty one thousand & five
hundred only) under the Scheme “Compensatory Afforestation Management & Planaing Authority
{CAMPA) — Roadside Avenue Plantation” in compartmient No: S-17 during the year 2079-20 as per the
details shown in Annexure to this order. .
However; the above Approval is subject 10 the fuiffliment of the following conditions which showuld be adhered to

strictly in letter and spirit before exeeution of work: :
Al codal formalities and procedares tequired under rules are fulfilled before execution of work. The funds so allotted should not be consteued as au authority 2
spend unlesy the provisiony of law wre fulfithed

M, 2. The DFO shall ensure ihat the works are exveuted {u the extent of released ampunt oaly & no Hability crented,
, 3. Soil & Moisturs Conservation (DRSM Works) be faken up if the guilics are deep, stones available & teact sloppy-

4, ‘The implementing Officer will ensure that no overlapping or daglicacy of the area (o be treated vis-2-vis the ones already undertaken
by any of {he implementing agency in the region and the same shall have to be certified by the conceraed implementing officer. In this
contiection, e may submit & Certificate vertilying therein that the praposed sifes huve not been exceuted carfier under any other

. . Scheme and ave fresh {or troatment during the current financial year, A

& nstructions of the Govt. issucd from time to time w.r.t. spending of public money and lntest guidelines issued by the PCCE should be fellowed
stricily while exceuting (he above works programme and incurring the expenditure.
7. The funds relcased should b spent on approved items of the scheme 1o the extent of sanctioned outlays and ss per the opproved tanifl rates

i
without ereating any Kability thersio and 1o rex appropriation or diversion of funds from one scheme 1o another or one object head 10 another is %
udmissible withont the prior approval of the competent anthority, b4

8. The cstimate in respeet of civil works is gol techmically checked’ approved from the competent concemed enginvering nuthority before i
exceution ol instant works failing which the implementing authorityf officer shall equally be held responsible. - ¢ ?
9. Fencing & Planting warks be executed strictly as per the approved sorims and specifications as kid down in the sunetioned 2ariff Such species %

be planted which shail prove viable & successful taking into consideration the quality of the soil & terraln of the groposed area. One year old
plants should pot be planted at all.

The rates charged are aczording to approved fariT far various foresicy operations and PWD schedole rates for the items not coversd in
Forest Tariff, .

11. -Only one plant should be planted in  treuch of the standard size to economize the cxpenditure and ensure effective water conservation in site,
{he planting shoufd be carried out in alternate raws of trenclies and pits Tuid down in e stagpered manner, The pit planting should be preferred
only in flat areas.

12. Latest scientific methods are applicd for excention of works particularly fn case of vaising of plantation and construction of water harvesting
structires 7 wnks ste. : ‘

13. ‘The phatographs of each work before, during and after its exeeution shall be taken up in order to trake the documentation of performance both
photographic & descriptive. . )

14, Fencing work, soil work, digging of pits shoald be completed before Autumn & planting should be started in late Autumn or Spring depending

=%
=

upon soil maisture, snow fall and other climatic conditions, \
Encl: i

{‘ : \ ‘ Sd:{' o

Chief Conservator of Forests,

\ : Kashmir ‘ &

No.: 130/CCREYPI201920/ 89Y . 97 Dated: 6/ -Jo-2019 ' . s

4 iR

7

pyl. Chief Congervator of Forests, J&K Govt. Srinagar,

[3F0, Pir Panjal Forest Division.

L b . . - i
2 Chief Couservator of Forest/Praject Coordinator (CAMPA}. = i
3,  Conservator of Forests, Kmr. Srinagar Cirele. e

y ’

AsSistiE 3 Director {I’&Sg,/"q
{ j,v : '\'”" 5

A
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GOVEREMENT OF JAMMU & RASHMIR
ﬁFﬁi‘%} oF ﬁ%ﬁ CHIEP CONSERVATOR oY FORESTS, KA‘%%!MI&

Anpexure to Order No:__~1_ Al 1 COF(Ky of 2019 Dated: Bl -ty -8
Privision @ Pir Panjal ,
Ranpe Sakhnag )
Campariment No, §.17
Ayes 16 be troated @ 14 Hacs

(£

‘i‘m“i‘ i»isﬁﬁ&i 4t

Seheme: € CAMP A« Roadside Avenue mammrx i g
: i Arek 1w ) ' etmandial
, ' . Rate — Finaptin
o Ay W e ok 4 ) Phve €§ g .
| BN, ﬁmcﬂmmn Unit] | 0 Rupees) Physical | ocia taco) |
, , : Heotte. | 1 PR (P B ¢
o Planting with  Broad<e's 4 Y {){gﬂ» Uyaen o
. Abeaved Plants _ I S - =
2 Pit Planting  With Coniferie . ¢+ .4 5%(} L a0 , 3
Plants _ ‘ ' _ , . SR 2
1 iPlant production _— B ‘ L - o
it 1) Naked oot {PBroad Leaved) Me's i 544 BSLUI _ @
(1) Copifer (Polypotsy Np's 1748 | 15000 0 L 3
Suh-T m.ﬂ o 3
H ) 1(§£JL 1 e
St E
Chief Cramervator of forests,
fogslimay
o, o :
Vireetor (P&Sy = ]
'r‘; e i .
}‘v
A -y
/
2

i
5



GOVERNMENT OF JAMMU & KASHMIR

“Compensatory - Afforestation. Management & Planning Authority {CAMPA)- Rgadsxde

Avenuc Plantation” for 2019-20 of Pir Panjal Forest Division, - :

L. PCCYs letter No.PCCF/CAMPA/F.No.858/1584-97 Dated: 25/5/2019.

2. Conservator of Forests (KMR), Srinagar Circle’s recommendation No.: CF / Sgr ’(Acctt,{
2019-20{1104-05.?CAMPA Dated: 9-9-2019. ' ' ' ' ’

ORDER NO.: 9/CCRK)of 2019 . 0
" DATED: o] -|p-2019 :

" Administrative Approval is hereby accorded to the execution of Afforestation and other works in
Pir Panjal Forest Division for an amount of R¢.8.815 lacs (Rupces eight lacs yeighty one thousand & ﬁ‘ve
hundred only) under the Scheme “Compensatory Afforestation Management & Plannihg Authority
(CAMPA) — Roadside Avenue Plantation” in compartment No: S-15 during-the year 2019-20 as per the
‘details shown in Annexure to this order. ' .

However; the ahove Approval is subject to ile fulfillment of the following conditions which should be adhered to

im‘m[v int letter and spirit before execution of work:

All codat formalities and procedures required nnder rules are futfilled befors execution of werk. The funds so allotted shouid not be construed as an authority o

spend unless the provigions of law are fulfilled. .

The DFQ shall ensure that the works ave exeented to the estent of veleased amouus only & no liability crented.

Soit & Meisturc Conservation (BRSM Works) be taken up i the pullics sre deep, sfones vailable & tract sloppy. .

‘The implementing Officer will ensure that no overlapping or duplicary of the ares to bo treated vis--vis the ones already vndertaken

by any of the implementing agency in the region and the same shall have to be vertified by the concerned implementing officer. In this

connection, ke may submit 3 Certifieate certifying thercin that the proposed sites hiave not been excevted earlicr pnder sny other

Scheme 2nd are fresh for treatnient during the turrent financial year. '

5. Instructions of the Govl. issued from time to time wur.t. spending of public money and fatest guidelines issucd by the PCCF should be followed
stricy while executing the above works pregramme and incurring the expenditure. ‘

6. The funds released should be spent on approved items of the scheme to the extznt of sanctioned outfays and as per the apprtfwed tarifl rates
without creating any liability thereto and no re- appropriation or diversion of funds from one scheme to another or onc object head to another is
admissible without the prior approval of the competent authority,

7. The cstimate in respect of civil works is got technically checked/ approved from the competent concerned engincering authority before
execution of instant works failing which the implementing suthority/ of ficer shall equally be held responsible.

8. Fencing & Planting works be executed strictly as per the approved norms and specifications s laid dewn in the sanctioned tariff. Such species
be planted which shall prove viable & successful talking into consideration the quality of the soil & terrain of the propesed area. One year old
plants should not be planted at all. r

9. The rates charged ave aceording to approved tariff for various forestry operations nad PWID sehedule vates for the items not covered in -
Forest Tarifl : . ¢

10. Only one plant shonld be planted in a trench of the standard size 10 economize the expenditurs and ensure effective water conservation i site,.
the planting should be carried eut in alternate rows of trenches and pits laid down in the stapgered manner. The pit planting should be preferred
only in flat aress, . ;

11. Latest scientific methods are applied for cxceution of works parlicularly in case of raising of plantation and construetion of water harvesting
strucfures / tanks ete. ‘ :

12. The photopraphs of each work before, during sod afler its exccution shall be taken up in order to make the documentution of performance both
photographic & descriptive. .

13. Fencing work, soil work, digging of pits should be completed before Autumn & planting should be started in fate Autumn or Spring depending
upsn sail moisture, snow fall and other climatic conditions.

Encl:

&

b o (. sdk-
. ' Chief Conservator of Forests,

Kashmir

No.: 130/CCF()PIgno19-20 (86 —&9 Dated: O} -Jp 2010
1. Prl. Chief Conservator of Forests, J&K Govt. Srinagar, :
Chief Conservator of Forest/Project Coordinator (CAMPA).
. Conservator of Forests, Kmr. Srinagar Circle, :
.. DFO,Pir Panfal Forest Division.

ENCE

OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR *

2 Accord of Administrative Apimwa! for execution of Works Programume under the Scheme.

3
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Division : Pir Panjal
Range :Sukhnag -
Campartment No. S-15

Area to be treated : 14 Hacs
Scheme: CAMPA- Roadside Avenue Plantation

OFFICE ‘OF THE CHIEF CONSERVA

' GOVERNMENT OF JAMMU & msmvnn

TOR OF FORESTS KASHMIR

Annexure to Order No: 5)_: | CCF(K) of 2019 Dated‘ _'_,L_ lo 2019

N
/

| Area - 1 Financial |
. Rate . Financial
s o g0 ¢ = 4 l
‘ Hectis.
1 |Pit Planting v_vith Broad|No’s 4 93.17 6000 1.390
Leaved Plants
o (Pit Planting With Coniferiy,. | 19 29.34 15000 |1 4.401
Plants \ _
3  |Plant production '
(i) Naked Root (Broad Leaved) [No’s 7.44 6000 0.44¢6
(ii) Conifer (Poly pots) No’s 17.18 15000 - 2.577
Sub-Total:- 4 3.023
Total;- <8,815:=
Sd!f- '
Chief Conservator of Forests,

Kashmir
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GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

Subjeet:  Accord of Administrative Approval for execution of Works Programme under the Schefuc
“Compensatory Afforestation Management & Planning Authority (CAMPA)- Rondside
Kot Aveénue Plantation” for 2019-20 of Pir Panjal Forest Division.
eft

1, PCCPEs letter No.PCCR/CAMPA/F.No.858/1584-97 Dateds 25{5{_2019. ] :
2. Conservator of Forests (KMR), Srinagar Circle’s recommendation No.: CF,/ Sgr fAcctt/
2019-20/1104-05/CAMPA Dated: 9.9.2019.

ORDER NO.:53/CCF(K) of 2019
DATED: 0! -lo-2019

- Administrative Approval is hereby accorded to the E:xéCl!tion of Afforestation and other works in
Pir Panjal Forest Division for an amount of Rs.8.815 lacs (Rupees eight lacs, cighty one thousand & five
hundred only) under the Scheme “Compensatory Afforestation Management & Planning/ Authority

{CAMPA) - Roadside Avenue Plantation” in compartment No: §-16 during the year 2019-20 as per the
details shown in Annexure to this order,

However; the above Approval is subject to the fulfiliment of the follwwing conditions which should be adhered 0
strictly i letter and spirit before execution of work: | .
1. Al cotta! formalitios and procedutes required under rules ave fuffilled before exccution of work, The funds so oflutted should not be constpued 25 an authority to
spand unless the provisions of faw are fulfilied.
The DFO shall ensure (hat (he works are executed fo the extent of refeased ampunt only & no lability ereated. .
Soil & Maisture Conservation (DRSM Works) be fuken v if tie guilics are deep, stones available & travt sloppy. ¢

"hic implementing Officer will ensure that no overlapping or duplicacy-of the area to he treaied ¥ :

s-i-vis the ones already undertaken
by uny of the implementing agency in the region and the same shail have fo be certified by the concerned implementing afficer. In this

connection, he may submit a Cerlifieate certifying thercin that the proposed sites have not been excented arkior under any other

Scheme and are fresh for treatment during the current financial year. . .

Instructions of the Govt. issued from time 10 ime w.r.1, spending of public moncy and fatest guidelines issued by the PCCT should be foltowed

strictly while executing the above works programme and theurring the expenditure,

6. The funds released showld be spenf on approved Hems of the scheme to the extent of sanctioncd outlays and as per the approved tarit! rotes
without creating any Hability theréto and 1o re- appropriation or diversion of funds from one scheme to snother or one object fiead to another is
admissible without the prior approval of the compeient authority,

1. The estimate in yespest of civil works is got technically cheeked! approved from the competent concerned engineering wnthority befors
exacution of instant works failing which the implementing authorityf officer shull equally be held responsible.

8. Fencing & Planting works be exccuted strictly as per the approved noems and specifications as laid down in the sanctioned tantl, Sueh species
be planted which shall prove viable & successtol taking into consideration U yuality of the soil & terrnin of the proposed asda. Oune year old
plands should not be planted at all, 5

\
9, The rates charzed are according to approved tarifl for yavions forestyy operations and WD sehedule rates Tor 1he iteras not eovirad i’
Forest Tariff.

1. Only one plant should be planted in 2 treneh of the standard size to economize the expenditwre and ensuce effective water conservation in site,
the planting should be carried out in alternute rosvs of trenches and pits laid down in the stappered mammer. The pit planting shoutd be preferred

g g

only hn flat areas.
11. Latest scientific methods are applied for execufion of works particularly in cose of raising of plantation and cnnsxmcﬁnsé of water hurvesting
structures { fanks elc.

’F 12. ‘The photognaphs of ach work tefore, during and afier fits execution shall be laken vp in ordes to maks the docomentation of performance both

phatographic & descriptive.

13, Fencing work, soil work, digging of pits showld be completed before Autumn & planting shonld be started in inte Autunn or Spring depending
npon soil moisture, snow fall aud other clinmatic condidions.

Encl;
« Sd{_
Chief Conservator of Forests,
» ‘ o Kashwmir
No.: 130/CCF(K)/Plg/2019-20/ €ap - G Dated: ] -10-2019

{.  Pd. Chief Conservator of Forests, J&K Govt, Srinagat, 7

Chief Conservator of Forest/Project Coordinator {CAMPA). / ¥,

Conservator of Forests, Kmr. Srinagar Circle. ok
IR

DFO,Pir Panjal Forest Division. ’
Assistdiy Directoy res) A
A o ’MJ‘ . ¥ Y’/ Y

o/
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GOVERNMENT OF JAMMU & KASHMIR :
OFFICE OF THE CHIEF CONSERVATOR OF FORESTS,, KASHMIR

o

Annexure to Order No: 5> 1 CCF(K) of 2019 Dated: of -lo -2019

Division : Pir Panjal

Range :Soil

Campartment No. $-16
Area to be treated : 14 Hacs

Scheme: CAMPA- Robadside Avenue Plantation

Area , ) " Sy
‘Rate : Financial
S.No. ipti i i : Physical oy
Description Unit| in (in Rupees) 1y (Rs in Lacs)
Hectts. ‘ .
L [Fit Plufing with EraadNesd 4 23.17 6000. | 1390
Leaved Plants
5 Pit Planting With Conifer No’s 10 29.34 15000 4.401
Plants ,
3 T"lant production
~ 1{i) Naked Root (Broad Leaved) [No's 7.44 6000 0.446
(i1) Conifer (Poly pots) No's 17.18 {5000 | 2577
Sub-Total:- ’ i 3,023
~ Total:- wer 8. 8152
. /* - 8di-
Chief Copservator of Forests,
Kashmiy

G i
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AR - GOVERNMENT OF JAMMU & KASHMIR =~
| OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

“Accord of Administrative Approval & Technical Sanction to the Works Prt;gmmme of
Pirpanjal Forest Division under different schemes for the various Nurseries during the -
year 2020-21, - ' o ‘ - .
Reference: i PCCF's letter No. PCCF/ Estt/ G/ 2016/ 54/ 852-59 dated 31-07-2020. /
‘ if. Comservator of Forests (KMR), Srinagar Circle’s recommendation No, CF/ Sgv/
= Acctt/ 2020/ 474-75/ Nurseries dated 28-09-2020. v A F

ORDER NO.: [8) ICCF(K)of2020 x
"DATED: p§ -10-2020

Administrative Approval and Technical Sanction is accorded to the Works Programme of Pirpanjal Forest
Division uiider the below mentioned schemes for the Year 2020-21 amounting to Rs. 42.93 lacs (Rupees forty two
Iacs ninety three thousand) only pertaining to various Nurseries of Pirpanjal Forest Diviston, maintenance of plants
in it and raising of new plants. The scheme-wise financial details earmarked for the current financial year is given
hereunder. The detailed of works programme containing one feaf is appended herewith.

bt oo ikl

Name of the Nursery : Name of the Scheme ' g“;‘l’g Remarks

2 1 L8SA. Kauidajan Nursery | CAPEX Budget 0.76 | TS & AA slready conveyed vide this e

.1 2. Yusmarg Nursery : ] office order No. 133/ CCFK of 2020 g

i. g;lgm:hmrsgy - dated 25-08-2020 B o
I SEKImMAE SRR CAMPA-NPV : 19.00 | T8/ AA already conveyed to the tune of e
i | CAMPA-Tosamaidan Special Project 5.01 | Rs, 12,878 lacs vide this office order et
CAMPA-NPV-Establishment of 1378 | Nos. 121, 122, 123,124 CCFK of 2020 g
Nursery - dated 25-08-2020, - s g
Green India Mission 4,38 |

Total 42.93

The above sanction is subject to the fulfillment of the following conditions:

1. Al codal formalitics and procedures fequired under rules are fulfilled before execution of werk. The funds so altorted should not be
construed os an authority 1o spend unless the provisions of law are fulfilled. . vy .

4 The amount Technically Sanctioned does not exceed the amount Administratively Approved by the Competent Authority.

3. The implementing Officer will ensure that no overlapping or duplicacy of the area to be treated viz-a-viz the ones already
undertaken by any of the implementing agency in the region and the same shall have to be certified by the coneerned implementing
officer. In this connection, he may submit a Cerfificate certifying therein that the proposed works have not been executed earlier
under any other Scheme and are fresh for freatment during the current financial year. i

4. The DFO shall ensure that the works are executed io the extent of released amount only & no liability ereated.

5. Tnstructions of the Govt. issued from time to fime w.r.t. spending of public money and latest guidelines issued by the PCCF sheuld be
foltawed strictly while executing the above works programme and incurring the expenditure.

724 The funds released should be spent on approved jtems of the scheme 10 the extent of sanctioned outlays and as pe
. without creating any liability thersto and no re- appropriation or diversion of funds from one scheme to another or one shiect head 1o another

is admissible without the prior approval of the competent authority. o
7. Fencing & Planting works be executed strictly as pet the approved norms and specifications as laid down in the sanctioned tariff. Such
spegies be planted which shall prove viable & successful taking into consideration the quality of the svil & terrain of the proposed area (e

year old plants should not be planted at all, . !
& The rates charged are according to approved tariff for various forestry operations snd PWD schedule rates fo
coversd in Forest Tariff. .
9. The stock entry shall be made in ease of articles to be purchased for which lafd down nerms are to be followed. , o
1. Only one plant should be planted in a trench of the standard size to economize the expenditure and ensure effective water conservation in
site, the planting should be carried out in alternate rows of trenches and pits laid down in the stiggered manner. The pit planting should be
preferred only in flat arcas. '
11, Lawest scientific methods are applied for execution of works particularly in case of raising of
structires / tanks ete.
12. The photographs of each work before,
both photographic & descriplive,

s the approved tariff rates ~

5|
1
H
“
4
i
1
g}
@

r the items not.

plantation and constraction of water harvesting

tation of performance -

during and aﬁe,' its execuiion shali be taken up in order 10 make the documen a/\/)
: {or of Forgsts, £

Clitef Consery,

L * No: 130-AA/TS-Nursery/ OCF (KYPlg/2020-21/ 1894-19%0]| : Dated: 85182020 .
' . Copytothe: . o PR .o \ Lo o Al
1. Pr. Chief Conssrvator of Forests, Jammu & Kashmir Government, Jammu. &

" . 2. Conservator of Forest (KMRY), Srinagar Circle, Srinagar.

4 s Rl Ol Sy, o Division, for information and nesessay O et
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' Govsmmmfr OF Jammﬁ B mnsama ‘
op!rlcﬁ OF THE cmm CONSERVATOR OF FORESTS, msmm

kS

: jﬁ,mnw L,«i‘ﬂm; i

Annexure o Order No, 181 | 'Dateﬂ:‘ 0,5. , - 10 ;-,.rmn
i - ' Rate mount |
: item unit fai| \ {:ﬂ:}’g}j ’
i mimenance of Conifer Plants in their 1™ year tscNo's | 2661 138 3.67 §
.mance of Conifer Plants in their 2 year Laclo's | 2,66 1351 ' 3.59}
‘Maintenance of Conifer Plants in their 3" year | tacno's | 3.831 219 | ! 8.39 1
Raising of Conifer plants against plants supplied tacNo's 8031 300} \ 24.09 §
[ Raising of B.Leaved plants against plants supplied | tacmo’s | 7.44 1 0.065 0.48 |
Sub~Tota! ' ' 40,22
Provision for up gradatmn Jprocurement of tools for up { )
| gradation of Modern Nursery Sheikh ul Alam Kanidajan _
{. Seed store : As per actual 0.95
ii. Sprinkle water system BOX B0 As per actual 0301
iii, Procurement of seed bins, root trainers and root trainer stands As per actual 025
iv. Procurement of Falcon Manual Lawn Mover and Honda Brush cutter As per actual 0.30 |
v. Provision for Sign Boards/Slips | Asperactual 0.31
' Sub-Total P | 271
Grand Total | [ | 4293

J

e

Chief Conservator of, Forests, .~ '

Mshmnr wﬂ‘”’f
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' GOVERNMENT OF JAMMU & KASHMIR

OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIT e L

y b‘> 1 Accérd éf A&ministfaﬁvé Approval & Technical Sanction for execution of Works
Subject: : '

' . under the Scheme “Compensatory ‘Affore‘s‘ta'ﬁon Managenient &
I;:‘:E:?:g;:ihoﬁty {CAMPA)” for 5020-21 of Pirpanjal Forest Division., -
i PCCK's letter No. PCCF/ Estt/ G/ 2016/ 54/ 85%—59 dated 31»074020.
n C'oﬁsewat'or of Forests (KMR), Srinagar Circle’s vrecommendaktion'
Sgr/ Acett/ 2020-21/275-76/ Campa dated 21-08-2020. ‘,

ORDER NO.:  [»] 1CCF(K)of2020
DATED: 75"»-(‘6»2020 , | : .
Administrative Approval & Technical Sancfion is hereby ‘accorded to the e/xeg:u;n;ni of
Alfforestation and other works in Pirpanjal Forest Division fpr an amount of ‘;Ré 14.0 satacs
{Rupees fourteen lacs four thousand & two hundred only) :1;1;; ;?%i?cmzs e;:xlpetll’ fu;?t )
' ’ ' i ’ ity (C \)- - {Special |

tation Management & Planning Authority (C/ ! Specia oje

'?’izr;a?d;n)” in -Corrigpar'tment No. §-9 Zagoo Block Sukhnag Range during the yean?(}_iz_() 21 as
the détails shown in Annexure to this order. ‘ ' | .

porthe g!e:fii:r;om Ivappmval is subject to fulfillment of the following conditions which should be

. adhered to in letter and spirits o L 7
ponni¥ | The work(s) should be executed to the extent of approved/ released amount_only in order to avoid any sorf of
liability. . ; v
ities/ i ! : tion of the work.
2. All codal formalities/ procedures vequired under rules be fulfilled before execul I . N
3. That the instant work is not subject matter of any court and is not under any adverse obscrvangn! mvcstlganot_x é\‘vxth po:;ce%
crime branch, vigilance organization etc and is slso not covered under any other scheme/ programme ta avold a\ny sort o
duplicacy in adoption of work/ incurring the expenditure. A .
4. The executing agency should emsure that before exccution of work(s) on ground, DFO shall get the estimate
| technically vetted by S.Ef Competent Engineering Authority in respect of civil part. . ) '
: 5. The work shoujd be executed under the close Technical supervision of Engineerin of Forest Department

References No. CF/

\

. jtems not covered in Forest Tariff.

7. No deviation in the cstimate duly vetted by the S.E./ Competent Engincering Authority concerned is made. The
payment be released only after verification of quality and quantity of work and furnishing of certificate to that
effect by the competent anthority, )

§.” Photographs before, during & after execution of works be submitted o this office in order to make the documentation of
performange both photographic & descriptive.

9. That the instant work is included in the list o
scheme,

~9 That the land? corridor {if any required) for the instant project(s)iwork{s) is free from the all encumbrances,

’ 71, That the proposals are strictly devised and designed as per the relevant code of BIS/ CPWD/ IRC/ MOF/ specifications sic
and sound engineering practice, besides should come upto prescribed Indian Standards (1S) as well as other rules and
repulations as per {atest amendments. e

12, That the raies shall be paid as per the actual prevailing market rates after completing all the codal formalities. ¥

13. That the work/ project is completed bo'th physically/ financially within the prescribed time period and within the approved
estimated cost to avoid any cost escalation/ deviations. However, deviations if any shall be the personal responsibility of the
implementing agency,

f approved works/ project from the competent authority under the relevant

14. That no deviation(s) shall be made to the approved design of the instant works/ proj il "
i b i P g project without proper approval from the
15.That the Accord of Administrative Approval/ Technical Sanction shall not be tre i :
e A ‘ ; eated as an authority for release of
fun{ls. Besides, may not be construed as final approval for execution of the project(s) works(s) unlegs and until the
16 ‘f;xl?:s ﬁ:"e not ::at}'e ?vmlable under the proper object head of expenditure/ scheme. .
That the work shall be completed as per the approved items of the estimates i i
f e dpnagt _ ‘ . . ! es and specifications. Besides, the
Adminlstrative Approval/ Technical Sanction, if any acvorded earlier for the instant project(s)f \vdrk(s)ek;xou;d b:

treated be as cancelled rather the instant Accord of Administrative Approv
$ al/ Technic '
supersession {o all previous AA’s! TS’s for the above project(s) work(s). i Fhaica) Sauctian be treatad In

17. That the provision of funds for the instant work/ project is approved/ available under the relevant schexﬁe

18, That the approved design shall be adopted for execution of the instant work/ proj % aptive ol ‘
A.E. concerned isfare responsible for sirict adoption of the s ork/ project and ihe Executive Engineer/ AEE /

oy ccifications as i s : &
_competent authority in respect of civil work(s). ; s per e‘sumate(ls} te"h?“c“”y sactioned by the ’

. , , | » % L o« | F(K)/« .
AA-TS CAMPA 2020-21 . smhgudri@gmall.cont - e Con onugee2 - | (I §

/
{
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Page -2
19, That all codal and procedural formalities as required under rules/ instructions and standing guidelines are fulfitied before
and during execution of the instant work/ project. Allotting/ paying authority is respansible for the reasonable rate$ as per

the approved items of work. . : ‘

20, That the rates incorporated in the estimate other than atlotted one should be properly analyzed by competent avthority for
the lowest market rates and the concerned Engineer/ paying authority concerned shall be responsible for its veasonability.
Besides, the concerned may also ensure that they will strictly adhere to the lowest rates which have been adppted and will
£o by the same while framing the bills/ releasing the payments to the executing agency and deviations if any shall be the
personal respensibility of the implementing agency. .

21, The Adcord of Administrative Approval/ Technical Sanction shall not however, be treated as an authority 101’

i. Spend money not provided for in the budget. '
ji. Creale no posts of any provided for in the administrative approval.

93, Soil & Moisture Conservation (DRSM Works) be taken up il the gullies arc deep, stones available & tract stoppy. -

23.The implementing Officer will ensure that the DRSM warks will be executed only in sites which experience low to
moderate rainfall and are free from flash floods.

94, The Dibbling of HC Nuts is to be carried out in the sites suitable for the purpose. The Choice of planting species will
depend upon the site conditions and no under planting of broad leaved species with conifer crop be carried out.

95, The implementing Officer will ensure that no overlapping or duplicacy of the area to be treated vis-a-vis the ones
already undertaken hy any of the implementing agency in the region and the same shall have to be certified by the
concerned implementing officer. In this connection, he may submit a Certifieate certifying therein that the proposed
works have not been exeented carlier under any other Scheme/ programme and are fresh for treatment during the .

. eurrent financiad year. )

wemels The funds should be spent on approved items of the scheme to the extent of released amount only and as per the
latest approved tarilf rates withont creating any Lability thereto and no re-nppropriation or diversion of funds from
one scheme (o another or one object head o another is admissible without the prior approval of/the competent
authority,

27. Planting works be executed strictly as per the approved norms and specifications as laid down in the sanctioned taciff. Such -
species be planted which shall prove viable & successful taking into consideration the quality of the soil & terrain of the
proposed area besides one year old plants should not be planted at all, viotation if any shall be the personal responsibility of
the implementing authority/ officers.

28.0nly one plant should be planted in & trench of the standard size to economize the expenditure and ensure effective water
conservation in site, the planting should be carried out in alternate rows of irenches and pits laid down in the staggered
manner. The pit planting should be preferred only in flat areas.

79, Latest scientific methods are applied for execution of works particularly in case of raising of plantation and construction of
water harvesting structures/ tanks etc. '

30. The raising cost of conifer plant is Rs. 1718 per plant will have to be spread for the below four operations:

t. Raising of new polybags in liew of planis taken out from nursery: Rs.8.03 per polypot plant. i

b. Maintenance of Conifer Plants in their Istyear: Rs. 2.66 per plun. Y

. Mainterance of Conifer Plants in their 2ndyear: Rs. 2.66 per plant,

d. Maintenance of Conifer Plants in their 3rd year: Rs. 3.83 (subject to their retention for the year}. -
The expenditure should be booked strictly as per this breakup. This will apply 1o various schemes/ sectors for which TS/ AA ks been

u accorded. / N B

Enel:

L abeniBid s el s
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" Chief Conservator of Forests, 5
7 . . ’

/ ; hmir_~"

. Yo x | ‘e € e i - oY
No.: 13Qf CCF(K) / Plg/ 2020-21/ l 580 ) Cég) Dated: 75 08 - 2020 X
Copy to the: _

1. Pr. Chief Conservator of Forests, Jamma & Kashmir Government, Jammy for information.

2. Adl. Pr. Chief Conservator of Forest/ CEO, CAMPA. _

3. Conservator of Forests (KMR), Srinagar Circle for information and necessaty action.

4. DFO, Pirpanjal Forest Division for information and necessary action.

Hubidgt i
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St ' GOVERNMENT OF JAMMU & KASHMIR /-
/ OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, KASHMIR

Subject::  Accord of Administrative Approval for execution of Works Programme under
| ’ n Management & Planning Authority -

the Scheme “Compensatory Afforestatio : ning A

{CAMPA) - Special Project Tosmaidan - NPV” for 2021-22 of Pirpanjdl Forest
: - Division. ; : ,

Reference: i). Finance Department, Govt. of Jammu & Kashmir’s S.0. No. 15 datc@ 09-01- 2026
issued under endorsement No. A/ PS/ PC/ 2019-dated 09-01-2020. 4 - wai
ii). Finance Department, Govt. of Jammau & Kashmir’s 8.0. No. 16 dated 08-01-
issued under endorsement No. A/ GFR {2019)-1 468 dated 08-01-2021. o035
iit), PCCF’s communication No. PCCF/CAMPA/2021/F.No.1 180161-‘76 t.lated 09\»{0:Fj % ; :
iv), Conservator of Forests (KMR), Srinagar Circle’s recommendation No." o

Acctts/ 2021-22/ 322-23 dated 31-05-2021.

ORDER NO.: 5 [ /CCR(K)of2021 K
DATED: o -0b-2021 -

Administrative Approval is hereby accorded to the execution of Afforestation works it

Compartment No. §-9 Sukhnag Range of Pirpanjal Forest Division for an amount of Rs. 26.26 lacs

'#* {Rupees twenty six lacs twenty siX thousand only) under the Scheme “Compensatory Afforestation

Management & Planning Authority (CAMPA) - Special Project Tosmaidan NPV dwring ‘the year

e

2021-22.
. . g Amount
Title of the work Details of work , . . Rs. lacs
Compartment No.: | 1. Fencing - 17 Hacs
§-8, Sukhnag Chain Link Fencing - 500 Rits, Angle lron Fencing — 6,100 Rits .
(Scheme: 2. Assisted Natural Regeneration” o
CAMPA- Special | (i) Planting of Conifer Plants - (3,600 Planis) . A " i
Project 3. (a). Pit Planting with Broad leaved Plants (3,300 Plants) . 26.26
Tosmaidan NPV) | (b). Pit Planting with Conifer Plants (6,600 Plants) . ;
(¢). Pit Planting with Medicinal Plants (1,650 Plants). 1
4, Sowing & Dibbling: : /
{a) Seed Balls — {1,650 Nos). E
;|
:

This approval is subject to fulfiliment of the following conditions which should be adhered to in letter -
and spirit? ) ' ‘ : ’ ¥
o 1. The work(s) should be executed'to the extent of approved/ released amount only in ovder to avoid any
“‘ : liability. o
) That the provision of funds for the instant work/ project is approved/ available under the relevant scheme.

. All codal formalities/ procedures required under rules be fulfilled before execution of the work. i

. That the instant work is not subject matter of any court and is not under any adverse -observation/
investigation with police, crime branch, vigilance organization efc and is also not covered under any other’
scheme/ programme to avoid any sort of duplicacy in adoption of work/ incurring the expenditure.

BN S

5. That the Jand/ corridor (if any required) for the instant project(s)/work(s) is free from all encumbrances,

6. That the proposals are strictly devised and designed as per the relevant code of BIS/ CPWD/ RC/ MOF/ g
specifications otc and sound engineering practice, besides should come upto prescribed Indian Standards T
(IS) as well as other rules and regulations as per latest améndments, . &

7. That the work?. project is completed both physically/ financially within the prescribed time period and
.within the approved estimated cost to avoid any cost escalation/ deviations. However, deviations if any 5
_ shall be the personal responsibility of the implementing agency. =5 o S g
_ 8. That no deviation(s) shall be made to the approved design of the instant works/ project without pmpér Y s %
_.approval from the competent authority. ' S T : . i q

9. The implementing Officer will ensure that no overlapping or duplicacy-of the area to be treated vis-a-vis
the ones already undertaken by any-of the implementing agency in the region and the same shall hdve to
be- certified by the concerned implementing officer. [n' this conrection, he shall submit a Certificate:

certifying therein that the propused works have not been ‘executed’ earlier under any other Scheme/

ek Page bE & U2

. programme and are fresh for treatment dﬁring the current financial year, .~

B
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- 10.The funds shoulﬁv-be\ spent on approved items of the scheme to the extent of released amount only and as

per the latest approved tariff rates without creatinig any liability thereto :mfi no ‘r‘eﬁp?mp'ngtxon or
diversion of funds from one scheme to-another or one object head to another is admissible without the
© prior approval of the competent authority, . SRR '

11.Planting works be executed strictly as per the approved norms and specifications as laid down in the B

sanctioned tariff. Such species be planted which shall prove viable & successful takm}z\' into cons:!dentgcin
the quality of the soil & terrain of the proposed area besides one year o}d plants s}m l.d not be p anted at
all, violation if any shall be the personal responsibility of the implementing author.xty/ Iofﬁcers. e
12Instructions of the Government issued from time to time regarding expenditure on pgbhc money
including etendering should be followed strictly while making expenditure. ‘

13.The DDOs and controlling officers shall ensure the quality and quantity of the wqus through .rcpeatgd

checks and field inspections. . o
14.Photographs before, during & after execution of works be submitted to this office,

APCCEFE/ Chief Conse or Hmorests,
‘ | | Kashmir
No.: 130/ CCF(K)/ Plg/ 2021-22/456 — 57 | A
Dated: 05" -0 4 - 2021. .
Copy to the: _‘ )
I. Pr. Chief Conservator of Forests (HoFF), Jammu & Kashmir Government, Jammu for favour of
information, : . :

2. Adl. Pr. Chief Conservator of Forest/ CEQ, CAMPA Jammu for information.
3. Conservator of Forests (KMR), Srinagar Circle for information and necessary action.
4. DFO, Pirpanjal Forest Division for information and necessary action.

T T
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{8 o op OO ERNMENT OF JAMMU & KASHMIR -
p .OFFICE OF THE CHIEF CONSERVATOR OF FORESTS, Mﬁﬂﬂﬂn

Subjeet: Accord of Administrative Approval for exccution of Works Programme usider
' - the Scheme “Compensatory Afforesiation Management & Planning: Authority
(CAMPA) - Special Project Tosamaidan - NPV for 2021-22 of Pirpanjat Foreat -
Division. .
Reference: i) Finance Deparimeni, Govt, of Janimu & Kashniir's 5.0. No. 15 dated 09-01- 2028
issued under endorsement No, A/ PS/ PC/ 2019-dated 09-01-2020. _—
ii). Finance Department, Govt. of Jammu & Kashmir’s 5.0. No. 10 dated 08-01- 2021
{ssued under endorsement No, A7 GFR (2019)-1 468 dated 08-01-2021. '
jit). PCCF’s communication No. PCCFICAMPA/2021/F.No.d 180/61-76 dated (19«044(32 f.
iv). Conservator of Forests (KMR), Srinagar Circle's recommendation No. CF¥i 8grl
Acetts/ 202122/ 32223 dated 31-05-2021. ‘

ORDER NO.: & 21 CCF(K) of 2021
DATED: pg -04-2021 b
Administrative Approval is hercby accorded to the éxceution of Afforestation works in
Compartment No. 8-9, Sukhnag Range of Pirpanjal Forest Division for an amount of Rs. 1R.65 lacs
(Rupees eighteen lacs sixty five thousand only) under the Scheme “Compensatory Afforestation
Management & Planning Authority (CAMPA) ~ Special Project Tosamaidan NPV” du;i‘ng the year

2021-22. . - .
Title of the work ' Details of work Amount.| -

Ccmpar‘(ment No.: 1 Féncing using Angle {ron posts {13 Hacs, 5700 Rits) . »
$.8, Sukhhag %, Assisted Natural Regenaration: :
(Schere: CAMPA- | (i) Planting of Conifer Plants - {2,800 Plants) . 18.65
Special Project 3. {a). Pit Planting with Broad leaved Plants {1 650 Plants). ‘ L
Tosmaidan NPV) | (b). Pit Planting with Conifer Planis {6,600 Plants). %

‘1 {c), Pit Planting with Medicinal Plants {1,850 Plants). ;

* This approval is subject to fulfillment of the following conditions which shoutd be adhered to in letter

and spirit; ‘
1. The work(s) should be executed to the extent of approved! released amount only in_order 10 avoki sny

liability. : '

2. “That the provision of funds for the instant work/ project is approved available under the refevant seheme,

3. All codal formalities/ procedures required under rules be filfilled before execution of the work.

4. That the instant work is not subject matier of any court and is not under any adverse observation/
investigation with police, crime branch, vigilance organization eic and is also not covered tmder any other
schesne/ programme to avoid any sort of duplicacy in adoption of work/ incurting the expendinire. :

_ That the land/ corridor (if any reguired) for the instant project(s)work(s) is free from ail encumbrances.

. ‘That the proposals are stricily devised and designed as per the relevant code of BIS/ CPWD/ IRTY MOF/
specifications ¢t and sound engineering practice, besides should come upto preseribed Indian Standards
{15) as well as other rules und regulations 1 per latest amendinents, -

7. That the work/ project is completed both physicatly/ financially within the prescribed time period and
within the approved estimuted cost 10 avoid any cost escalation/ deviations. However, deviations if any
shiall be the personal responsibitity of the implementing agency.

& "That o deviaiion(s) shall be made 1o e approved desizn of the instant works/ project without proper

: approval from the competent authority. ' ' .

4, The implementing Officer will ensure that no verlapping or duplicacy of the area to be zr&;‘zed vis-d-vis
_ fhe ones already undertaken by any of the implementing agency in the region and the same :‘!'{ail have 1 -

‘e certified by the concerned implementing officer. In this conaection, he shall submit a Cenificate

centifying therein that the proposed works have not been executed earlier wwler any other Scheme!

programne and are frosh for ireatment duriug the corrent Tinaneial year. '
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10.The fands shonld be v.wzi ol a;&pmwﬂ itewas of the *“ﬁ{‘ﬁ‘% to the extent of re!cfneé fmownt ml;. and g
per the Iotet approved il eafed without cresting any Habifity thereto and no reappropriation or

- diversion of firmds from one seheine 1o another of one a&s;m iwmi 16 anvther i ad:mwble wﬂhmzt e

~ priot approval of the competént mahotity.

* 1 Planting wivks be executed strictly as per the approved nomis ami wmﬁeaums as laid down in the
santioned aniff. Such species be planted which shall prove viable & successful taking into cansideration
the guality of the soil & terrain of the proposed area besides one vear old plants should not be planted at -
alt, violaiion if any shall be the personal respensibility of the implementing authority! officers. :

12 3ssuuctions of the Goverment issued from time to time regarding expenditure on puhim ROney
including ctendering should be followed stricdy while making expenditure.
Vi he DDOS and mmm!img officers shall ensure the geality and quanfity of the works th?cﬁgh ‘repeated

checks and ficld inspections,
14.Mhotographs before, during & after execution of works be submitted to this oﬁ“m

\PCCF? Chief Come %"‘mﬂ/’ iY orests, -

t% ' K*wimur /;4

Wenm,  No.: 130/ CCF(K) / Plg/ 202122/ £ 60 wé?b
Dated: 0 ¢7- 04~ 2021,

Copy to the:
L Pr. Chief Conservator of Forests {HoFF), Jammu & Kashmir Government, Jammu for favour of

inforimation,
2. AdL, Pr. Chief Conservator of Forest/ CEO, CAMPA Janmu for information. I8
3. Conservator of Forests (KMR), Srinagar Circle for information s6d necessary netion. \

4. DFO, Pirpanjal Forest Division for information and necessary action,

et R ¢

{
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Reference:
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JAMMU AND KASHMIR GOVERNMENT
NSERVATOR OF FORE.STS » SRINAGAR CIRCLE, SRINAGAR.

1

A?cord of 'I:echnical Sanction for “Providing & Fixing of Barbed

gue fencing with Angle Iron Posts & Planting” in

c:mpartmen't S-9, Zagoo, Sukhnag Range under the Scheme

: MPA:Speclal Project Tosmaidan-NPV for the year 2021-22 in

?ir Panjal Forest Division Budgam.

i) Pr. Chief Conservator of Forests & HoFF J&K, Jammu Order
No. 03 of 2021dated 01-04-2021, under Endstt. No PCCF/

B Plg./19-80 dated 01-04-2021.

11) Addl. PCCF/ Chief Executive Officer (CAMPA) No. PCCF/
CAMPA/2021-22/1199/F. No 1180/61-76 dated

. 09-04-2021.

v)  Addl PCCF/ Chief Conservator of Forests, Kashmir Order
No. 15 / CCF (K) of 2021 dated 29-05-2021 under Endstt.

_ No. 130/CCF (K)/ Plg/ 2021-22/ 492-95 dated 29-05-2021.

ii) DFO Pir Panjal Forest Division letter No DFO/ \
PP/Acctt/51-52 dated 19-04-2021.

ORDER NO:/CF(Sgr)onOZl. :
/
DATED: JY-0f-202L

Technical Sanction is accorded, hereby, for treatment of

17 Hectares of degraded forest land in Compartment S-9, Zagoo, Sukhnag

Range Pirpanjal Forest Division Budgam through fencing, planting and other

measures under the approved Scheme ‘Compensatory Afforestation Fund

Management & Planning Authority (Special Project Tosmaidan-NPV), during

the year 2021-22, as per following particulars and also as detailed vide
it + .nexure ‘A’ to this order. '

<
i ,ﬂ.A.y

'{;"’} A Sheikh Bagh Forest Complex, Lol Clml;'lf Srinagar-190002
) gg # Ph. N, 0350453759 Fax No 0916455759
Mail scircleofficesrinagar@gmail.comt

‘ﬂaﬂééaxu,,';ngs !

<7 Gontinued overlenf

Co. & Range/ Particulars of Work Finanecial
Scheme ' Implications . =
{Rs in Lakhs]
Co. No. 8-9 {ij Providing & fixing of Chainlink fencing -500 Rit. TR
Zagoo, {ii) Providing & fixing of 6 strand BABW fencing with :
Sukhnag Range Angle Iron post in cement concrete blocks-6100 Rit o
(17 Ha). s | 26.26
Special Project 7 Assisted Natural Regeneration: :
’?E;fri:idan{NPV (i) Planting of Conifer Plantssf {3600 No.). _— i
| 3. [i). Pit Planting with Broad leaved Plants-3300 No. !
(i), Pit Planting with Conifer plants -6600 No.
(ii). Pit Planting with Medicinal plants-1650 No.
4. Sowing & Dibbling: .
{i) _“Scedealls-mSO No. - , o sm———

i
i
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\

However, the sanction is subject to fulfillment of the followip

“which should be adhered to in letter and spirit. & conditioy,

A\

1. The work(s) shall be executed to the approved extent/ amount committed br rejeage

d -
order to avoid any liability. only, in

2. All codal formalities; procedures required under rules be fulfi
of the work. : i

3. The Implementing Agency shall ensure that before execution of work(s) on ground, estjy,
Civil Works is prepared, executed and work supervised technically as per sane

lied before tendering & QXec;ti
on

ate of

e tion
estimate/ DPR, with no deviations. ' ed

4. The funds for the instant work or project are approved/ available under the relevant schep y
head.

5. The rates charged are according to latest approved Forest tariff for various forestry Operations
or as per PWD schedule of rate duly tendered (L1) for the 1te{ns not covered in Forest Tarif;

6. Payment should be released on actual work-done of requisite quality and guantity, at g,
approved rate structure after verification to that effect by the competent authority,

7. The instant work is not subject matter of any Court and is not under any advers
observation/ investigation with Police, Crime branch, Vigilance Organization etc., and is alsg

not covered under any other scheme/ programme to avoid duplicacy of work or incurring:

double expenditure. /

8. Photographs with captions, before during & after execution of works shall be recorded for
documentation and submitted to this office too. e

9. The Implementing Agency will ensure that the DRSM works, if any, will be executed only in

sites which experience low to moderate rainfall and are free from flash floods.

10. The Dibbling {of HC Nuts) is to be carried out in the sites suitable for the purposg. The Choice
of species for planting will depend upon the site conditions and no under planting of broad
leaved species with conifer crop be carried out.

11. Fencing with prescribed Angle Iron fénce posts (50 mm x 50 mm x 6 mm) in concrete blocks
(45 cm x 45 cm x 45 cm) with 1:2:4 concrete mix, spaced 8 feet apart, with occasional struts
and 6 strand standard BABW duly stretched/ tensioned and fixed.

12. Pit Planting be done in uniformly spaced pits of size 45 cm x 45 cm x 45 cm along contours!
flat surface, at approved tariff rates including all the relevant prescribed standardised
operations in built with the tariff/ estimate.

13. The works shall be executed as per the standardised technical specifications
Department.

\
pf the Forest

Bnct: 04 faw, W,

ConseypvatotrolF fTests,
e Sring@ar Circle.

No. CF/SGR/ 2021-22/ 24199 /7:9 Dated: 3 - 06-2021

Copy to the: B

. AddL Pr. Chief Conservator of Forests/ CEQ CAMPA, J&K, Jammu for favour of
information.

/Ol T o e s in
2. Addl. PCCF/ Chiel Conservator of Forests, Kashmir for nﬂormzmau‘_’i1?;3(5;(;{ X
particular reference to his Office Administrative Approval Order No. §17CCFR
+:2021 dated 05-06-2021, ' il
.. Divisional Porest Officer, Pir Panjal Forest Division Budgam for information
further necessary action. /

1
@
k4
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, Srinagar-19
, Lal Chovwl, Srinagar
R Siieikh Bagh Forest Complex,
fe, J&@ 2
Lk

N
/

¢ No 0914-453;
0, 0174-353759 Fax No ;
PII{'{;\:';’:a‘it‘leafﬁccsrumgar@gmm)‘. ct

E ENT L
- JAMMU AND KASHMIR GOVERNM { A GAR:
OFFICE OF THE CONSERVATOR OF FORESTS, SRINAGAR CIRCLE, SRI

Subject: Accord of Technical Sanction for “Providing & Fixing o,f Birbig
wire fencing with Angle Iron Posts & Plantmgﬁ o o
Compartment S-9, Zagoo, Sukhnag Range under the .S_c iy
CAMPA-Special Project Tosmaidan-NPV for the year 2021-22 in ; i
- Pir Panjal Forest Division Budgam, i
Reference; i) Pr. Chief Conservator of Forests & HoFF J&K, Jammu.Order G
No. 03 of 2021dated 01-04-2021, under Endstt. No PCCF/ -
Plg./ 19-80 dated 01-04-2021. - V g
) Addl PCCF/ Chief Executive Officer (CAMPA) No. PCCF/ #
. CAMPA/2021-29/1199 /F. No 1180/61-76 dated
T e 09—04~2021. ;
iv)  adal PCCF/ Chief Conservator of Forests, Kashmir Order
No. 15 / CCF (K) of 2021 dated 29-05-2021 under Endstt.
No. 130/Ccer xy/ Plg/ 2021—22/ 492-95 dated 29-05-2021.
1ii) O Pir Panjal Forest Division letter No DFQ /
PP/Acc:tt/ 51-52 dated 19-04-2021.
ORDER NO:ICF(Sgr)onOZl. » i
DATEgOYp © 0 - 0% - 2021,
Technical Sanction
13 Hectare

is accorded, hereby, for treatment of
s 9f degraded forest land in Compartment S-

9, Zagoo, Sukhnag
Budgam through fencing, planting under the
Pensatory Afforestation Fund anagement & Planning
_Auathority (Speci j idan-NPV), during th
“""f‘?"-following

€ year 2021-22, a5 per
detailed vide Annexure ‘A’ to this order,

g s N -

MM‘— : =
Co. & Range/ Particulars of Worlk
Scheme

e e e ]

Financial
Implications
— ' Rs in Lakhs)
Co. No. S-9 1. Providing & fixing of 6 strand BABW fencing with \
Zagoo, Angle Iron post in cement concrete blocks-5700 Rft \
Sukhnag Range 13 Ha).

2. Assisted Natural Regeneration:
Special Project (i) Planting of Conifei Plants- (2800 No,),
Tosmaidan-NPV [73 (i). Pit Planting with Broad leaved Plants-1650 No.

(i). Pit Planting with Conifer plants -6600 Ng,

i (i), Pit Planting with Medicina’l‘glgg»};s«lﬁswo.

ﬂ%ﬁ!{)unﬂnued overleaf

it

[s#;

g

u"
,.m‘mz:

b -




Encl:

28]

10.

11.

12.

13.

. The Implementin

. The funds for the instant w

. The rates charged are according to latest ap

337

5t

However, the sanction is subject to fulfillment of the follow

. ing condit;
which should be adhered to in letter and spirit. Y oRs

- The work(s) shall be execu

ted to the approved extent/ amount committed or released only, in
order to avoid any liability. !

- All codal formalities

/ procedures required under rules be fulfilled before tendering & execution
of the work. ; /

e g Agency shall ensure that before execution of work
Civil Works is prepared, executed and work supervised techni

: cally as per sanctione
estimate/ DPR, with no deviations.

ork or project are approved/ available under the relévant scheme/
head. '

proved Forest tariff for various forestry Operationsg
or as per PWD schedule of rate duly tendered (L1) for the items not covered in Forest Tariff

. Payment should be released on actual work-done of requisite quality and quantity, af the
approved rate structure after verification to that effect by the competent authority.
. The instant work is not subject matter

observation/ investigation with Police, Crime branch, Vigilance Organization ete,, ;and is also
not covered under any other scheme/ programme to aveid duplicacy of work or \incumng
double expenditure.

. Photographs with captions,

before during & after execution of works shall be recorded  for
documentation and submitte

d to this office too.
The Implementing Agency will ensure that the DRSM works, if any,
sites which experience low to moderate rainfall and are free from flash
The Dibbling (of HC Nuts) is to be carried out in.the sites suitabl
of species for planting will depend upon the site conditions an
leaved species with conifer crop be carried out.

Fencing with prescribed Angle Iron fence posts (

will be executed only in

floods.

¢ for the purpose. The Choice.

d no under planting of broad
50 mm x 50 mm x 6 mm) in concrete blocks -

{45 cm x 45 cm x 45 cm) with 1:2:4 concrete mi

ix, spaced 8 feet apart, with occasionial struts
and 6 strand standard BABW duly stretched / tensioned and fixed.
Pit Planting be done in uniformly spaced pits of size 45 cm x 4

S cm x 45 cm along cogtours/
flat surface, at approved tariff rates including all the relevant prescribed standardised
operations in built with the tariff/ estimate.

The works shall be executed as per the

Srinagar Circle.

No. CF/SGR/ 2021-22/4ppp 2 /7S Dated: OF-06-2021

(o]

Copy to the:

Addl. Pr. Chief Conservator of Forests/ CEQ CAMPA, J&K, Jammu for favour of
information. "

Addl. PCCF/ Chief Conservator of Forests, Kashmir for information. This is I

particular reference to his Office Administrative Approval Order No. 52/ CCF(K)
of 2021 dated 05-06-2021.

i j ivisi ) i ration and
Divisional Forest Officer, Pir Panjal Forest Division Budgam for informati
further necessary action.

(s) on ground, estimate of

of any Court and is not under any adverse

standardised technical specifications of the Fores.. - .
Department.

LE

i
s b

-F b e
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5 ST
Me=al
Government of Jammu and Kashmir
Department of Forest, Environment & Ecology
Civil Secretariat, Jammu
www.ikforestadm.nic.in

oF
2

ez,

3

Subject:- Use of 0.125 Ha. of forest land for construction of Solid Waste Management Plant at

Gulmarg by Gulmarg Development Authority in Special Forest Division Tangmarg.

Reference: (i) Minutes of the 102™ meeting of the Forest Advisory Cor?'lmittee h:;ei Chioerfz‘
06.09.2017 under the Chairmanship of Chief Secretary J&K, issued by

o ; 43-63
Conservator of Forests/Nodal Officer(FCA) vide No. PCCF/FCA/ 2450/4143
dated: 12.09.2017.

1 i scision ] / : 2017. ,

(i) Cabinet Decision No. 178/11/2017 dated 03.10.2 /

(iii) PCCE/FCA/2435/5691-94 dated 22.11.2018 received from the office of
Pr. Chief Conservator of Forests, J&K, Jammu.

Government Order | V0:-37 -FST of 2018
Dat e di- > -12-2018
Sanction is hereby, accorded to the use of 0.125 Ha. of Forest land for construction

of Solid Waste Management Plant at Gulmarg by Gulmarg Development Authority in Special Forest

Division Tangmarg, with the following particulars:-

T Geer Ageney/Applicant | Gulmarg Development Authority

. 2. | Location

" Comptt  : 47b/Gul o
| Range

_ ¢ Gulmarg
Block  Tangmag
| Df“‘s‘loﬂ Special Tangmag Forest Divn
L { District Baramulla
" 3. | Objective

| The aim is to set up a Solid Waste |
| N.!anzxgcmcm Plant for utilization of '
?f(){lcgrudablc organic waste generated in |
i | Gulmarg, |

4. | Protection Work Nl - S

i § et ot
e < - 3
A *%'#,hahwgn\ Features of

the prujc;:i:

wey

(¥ scanned with OKEN Scanner
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(

b Total Arca proposed for the Project

Al RO A oo oo 8 s

S——

L0125 1

U Protection Work [ Nil. {
e ‘...:-._MW;W.‘,,;.: Wdisn SN SO S S - - - RIS |
6. Crop Density of the aren ' Dense '
i i
a | Whether the forest land proposed o be used |
for non {orest purpose forms part of a natural f
_reserve, national park, wildlife sanctuary, |
- biosphere reserve or forms part of the habitat No
of any endangered or threatened species of |
flora and fauna or auny area lying in severely |
. troded eatchment. ;
b ' Whether the use of any forest land is for |
agriculture purposes or for the rehabilitation | No
... of displaced persons. R N -
¢ ' Whether the Principal Chief Conservator of I
~ - - H
- Forests had certified that it has, considered all |
- other alternatives and that no other alternative ; Yes
[in circumstances are feasible and that the |
requiredy area is the minimum needed for ihe
purposes, and, B o N N - e
d  Whether the department or authority  Compensatory Afforestation not
' requisitioning forest land for non forest uses | applicable as the area is less than
undertakes to provide at ils own CoSt| .. haitare However, the user
acquisition of an  equivalent arca and agency has undertaken to pay the
afforestation therecof. | cost to pay the NPV as per the
| Hon’ble Supreme court directions.
7. Number of Trees / Poles/ Sﬂpi}igggfquh’cq: - o
S . Trees Poles | Saplings
Species ' (30-40cm & above)  (20-30cm & 10- | (0-10cm)  Total
Kail 5 4 | 0 I N PR
Fir 7 { i
! j 0 | 0 ' 7 '
S . , i i
Total | { o !
5 ! | d i 0 1 g
8. Net Prcscnt‘ ‘?/_glm; ufvfurcst land involved: —
("‘""Dll - Area involved . Crop | Eco-Value | Rate/ Ha | Amount Rs.) |
No. (Ha.) CoDensity | (lase | ount (Rs.) |
— ; : f sity Lass (Rs. In Lac) !
47biGu 01 | |
).125 i e : o i
" —— | Bemse v b 8er [yagass ] |
L {‘:ﬂn}pengq‘;{”’“l FiN—— e et S S— S— ﬂ_““,,\f 3 ! J‘ i
iy Siatio B KT e o i
TR 1ok of trees/poles/ saplings "Rs.1.01 2747, | i
‘ ST obensatory Afforestation T —— ;Nil“ R | /

ot e |

(& scanned with OKEN Scanner
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| S.No. | Component | Amount

Rs.1.12,125- |

P Net Present Value
3 Rs. 1.01,274/-

© i Compensation of trees

Lo

Rs.2,13,399/-

e

? Taotal

Terms and Conditiond-

The proprictary and legal status of forest land shall remain unchanged.
The User Agency and /or its contractors will not bring any forest area under their use, other
than the actual area/activity approved by the Government for the instant prop'csa!. Any Saxxt};
or deviation on this account by the User Agency or iis contractors will attract pena
provisions of the relevant Acts/legal provisions,

Il be utilized only for the purpose for which it has been indented.

aged, reassigned, leased or sub-leased by user agency n

-~

The forest land sha

‘ad

1 The forest land shall not be mortg

any manoncr what so ever to any other agency.

The User Agency shall pay the additional amount of NPV, if so determined as per decision of

the Hon'blesBupreme Court of India.

6. (D) The extraction of the trees /poles/saplings shall be done by the State Forest
Officer concerned on the basis of markings

Corporation/Divisional Forest
administratively approved by the Chief Conservator of Forests, Kashmir. The

marking for tree felling will be done in consultation with the user agency and
effort shall be made to save maximum number of trees/poles/saplings. The cost of
extraction shall be paid by the User Agency directly to the agency executing the

15
B

extraction.

The fundamental rule for marking of trees, enumerated during processing of the
proposals, will be to save maximum number of trees without compromising with
the construction and maintenance of the approved project structure and no
trees/poles/saplings will be felled/cut/pruned/ lopped for purposes/project
sstivitics other than those approved/sanctioned. ‘

T'he User Agency shall construct retaining walls/breast walls on forest land and take all |
. necessary steps to check soil erosion which may result due to proposed construction ‘5
$ Am d':unngc' done to the forest by the User Agency or its contractors shall be chargc;d from |
the User Agency @ 10 times the standard rate of 1992,

% The forest land s¢ y ’

- st land so allowed for use shall re : ;

mmm;m L d ;; l”‘ﬂuuf for use shall return to the Forest Department free of any
fces when 1t1s no longer required by the User Agency.

(i)

e

1. The User .
- R User Agency shall be responsi ini ‘ an an
gency shall be responsible for obtaining requisite
he User Agenc be requisite clear il
vogue before commissioning of (he project . S R '

A8

& Scanned with OKEN Scanner
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i

07

g
11. The User Agency shall adopt new technologies for scientific disgral of tan degragen
Jon biodegradable was i ;i ispral ol i degratentie
Non biodegradable waste to replace the cxishing raditinid sasthod of lsed ,” l: e dad
disposal. filfany s waree

] o "
By order of the Government of Jammu & Kashmir.
Sdf.
{Manoj Kumar [rwivedijJAS
Commissioner / Secretary 1 Covemnirent
Forest, Environment & Fealogy Degenmes
Dated - 2% -12-26i%

No:FST/Land/44/2017

Copy to the:-
1. Secretary 1o the Government of In

Climate Change, New Delhi.
Commissioner/Secretary 10 Government, Tourism Deparntment,
Principal Chief Conservator of Forests, J&K, Jammi.
Divisional Commissioner, Kashmir..
_ Chief Conservator of Forests, Kashmir.
[ 67 CCE/Nodal Officer, FCA, office of the PCCF, J&K. Jemmu
7. CEO Guimarg Development Authority.
. Director, Archives, Archaeclogy & Museums &K, Jammu.
9. Officer on Special Duty with the Advisor (K) 10 Hon’ble Governor.
10. Private Secretary 1o the Chief Secretary {Chairman FAC).
11. Private Secretary {0 Commissioner Secretary 10 Government, Departi
Forests, Environment & Ecology- o
12.Private  Secretary 10 Secretary (T echnical) Department ©Of Forest
Environment & Ecology.
13. Government order file.
\

dia, Ministry of Environment, o

ot JEK, Jemim

s

Under Secreta};ﬁf’g Government

Environment & Ecology Depaniment.

&7/\ ' » Forest,
e

\
\ Government of Jammu and Kashmir
Office of the Principal Chiel Conservator of Forests. J&K

NO. peCEFCAR43s TG — L | bated 23 -12-2018

Capy of above forwarded for necessary action to the.

Chief Conservior of Forests, Kashoir.

Conservator of Forests, Srinagar Circle, Srinagar.

C(u"cf' Executive Officer. Gulmarg Development Authority.

4. Divisional Forest Officer, Special Forest Division, ’I";mgn;m‘u.

I8
2
5
B

S
(Savesh Rai), IFS,
APCCF (CAMPA)
K- Link Officer
L,.)"l 0"\;‘» CCF & Nodal Officer,(FCA)
o T (i
3"\\\?/ 7)51\

s

(& Scanned with OKEN Scanner
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Government of Jammu and Kashmit
oftice of Ihe Pincipal Chiel Consevalor ol Ferests, J&K Spnagt
. Lo pAL b
¢ ner ot o sudndt JSovenued AN ’ ;
’ A
7 prncipal Secrelory hacnee Depariment &K a4
! - _ [V Ised ool
1 Commissionce/ Scoretary. Plonnmg ond Development Depl. 138 e
- - . ) - st
4 Commissioner Secietory Forest Depariment, J&K . r}({
P . Y o [\1'*[3})}
4 ancipol Chiet Conservalor of Foresls, JBK o~ b
\ " s , Mmembe!
6 aded P Chict Conservator of Foresls (wildlite). J&K é ‘
4 ™ 4 o ernDe!
7 Deector Envicnment Ecology ond Remaote Sernsing. JAK e
4 rieLel
2 et Soil and Waeler Consarvation Department JRX MaliRe
. - , ' st (N stheici)
3 20 S P Singh Dutta {Envitonmenichst] vembet (MO s
n v 5 et ) o o (N ‘.ﬂ‘,g‘:;"i"’}"
0 or 5 A Bho (Enviionmentclist) Member (NOD- L
L ! H 3 i j ¥ \/
e PCCE/ECA/2450/ ~ T . Doted:._ /09/2017

B

Sub:  The 102~ meeiing of Ihe forest Advisory Commitiee. he J&K Foresl (Consewoﬁon) Act.

vagly fing encicsed herewilh Minules of 1he 1g2re meeling of the Forest AdvisCry

Crrmtias held on 0609 5017 uncler the Charmaonship of the Chie! Secreiary. J&K Govarnmant

Yours faithfully.

WW!&\Q:’:\;“N}/——"
TR e
Dr. Mohit Gera IFS
Addl. Pr. Chief Conservator of Foresls {Ceniral)/
Chiel Conservalor of Forests {FCA)
Member Secrelory, Forest Advisory Committge

A ol
S T #50
PR
o e
3.

i Comrmissioner/ Secretary 10 Govermnment, PWD [R&B) Depariment Uivit Secielanot
Sianagar JAK. PR !

Chiel Conservator of Foresls, [Kashmir).

Orector Social Foresiry Department JEX Sinagur

et Consarvatat of Foresls, {Jonmrm)

Secretary 10 Couernrnern, muhsmDe};si:(mmi.r! Civil 2000 Sanagar JK

Chiet Engineer. PMGST Deporiment Pancma Chows, iaimmy A

Cref Engineer. BWUD {R&BY. peporiment Ponoma Chowk Jammu,

Cried Engineer. pwD iRAB) Kashmif.

Crel engineer FHE, rashimi,

10 Crugt trocoive Gificer, Guimarg pevelopment Authonly Gulinerg.

11, FPS 1o thie Crs secictary. 18K Government o nlomabion ol ’““"Chr-t .
GovaInment 2 Lt Seoretony J8K

Copy_alongwilh minutes for information and necessory action fo the;

j o]

LI v B R W B W

i

(E scanned with OKEN Scanner
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3 4 3nnexure—R— 10

INDER T ‘G MEETING OF THE FOREST ADVISORY COMMITTEE HELD
RMANSHIP OF sH. B.B. VYAS IAS, CHIEF SECRETARY, JAMMU

AND KASHMIR, AT CIVIL SECRETARIAT, SRINAGAR ON 06.09.2017.

“ S

MINUTES OF THE 102"

%9

The 102™ meeting of the F is i
g orest Advisory Committee (FAC) constituted under the J&K

Forest (Conservation) Act, 1997, was held under the Chairmanship of Sh. B. B. Vyas IAS, Chief

Secretary, Jammu and K i . f . .
Ys 1u and Kashmir Government, at Civil Secretariat, Srinagar on 6" September 2017. 1

The following members of the Committee and Special Invitees attended the meeting:

1)) Members (FAC)
!
I Sh. Lokesh Dutt Jha, IAS Financial Commissioner (Revenue), J&K
2. Sh. Muhammad Afzal, IAS Commissioner/ Secretary Forests, J&K
3. Sh. Ravi Kumar Kesar, IFS Pr. Chief Conservator of Forests, J&K
4. Sh. Manoj Pant, IFS Addl. Pr. Chief Conservator of Forests, (Wildlife)
: -
5. Sh. O.P Sharma, IFS Director, Environment and Remote Sensing
Department, J&K
6. Sh. Javed Igbal Punjoo, IFS Director, Soil and Water Conservation Dept., J&K
7. Sh. Imtiyaz Ahmad wani Director Budget, Rep. Pr. Secretary, Fin. Deptt., J&K
8. Dr. S.P. Singh Dutta Member (Non-ofticial)
9 Dr. G. A. Bhat Member (Non-official)
10. Dr. Mohit Gera, IFS Addl. PCCF (Central)/CCF (FCA)/
Member Secretary, Forest Advisory Committee
an Special Invitees |
1. Sh. Sanjeev Verma,]AS Commissioner/ Secretary, PWD (R&B) Deptt., J&K i
2. Syed F.A. Gillani, IFS Chief Conservator of Forests (Jammu) |

Syed Javaid Andrabi, IFS Conservator of Forests, Srinagar Circle Rep.
Chief Conservator of Forests (Kashmir)

(VS]

4. Sh. Tawheed Ahmad Deva, IFS Regional Director Social Forestry Department Rep.
' Director, Social Forestry Department J& K.

_ Sh. M. H. Malik, KAS Secretary to Govt. Tourism Department, J&K

w

6. Sh. S.P.Manhas Chief Engineer (PMGSY), Jammu.
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Chief Engineer PWD (R&B), Kashmir.

Chief Engineer, PHE Kashmir.

g. Sh. G. M. Batt
9. Syed [ancef Balkhi, KAS Chicf Executive Officer, Gulmarg

5@ g Sh. Sheikh Ab. Hamid
Dev. Authority

1e indenting agencies for diversion of
Act was presented by Dr. Mohit

1 wise agenda of various proposals  from tl
and the following

forest la roposes under Forest Conservation
Gera, IFS, Member Secretary, Forest Advisory Committee in the meeting

The iten
nd for non forest p

decisions were taken:-
Decision

/{"'/
| Agenda Proposal
//J

s approved on he terms and |

No
I S
102.01 Proposal to allow use of 0.795 Ha. of
and for construction of road the agenda. As
an In

Proposal wa
conditions laid down in
regards monitoring of muck dumping ©n
d and transplanting of poles/
ruction, raised by
irohmemalist, the
ted that |

forest |
from Barmeen Khas to Nard

Forest  Division by | private Jan

Ramnagar

PMGSY. saplings during road const
Dr. S. P. Singh Dutta Env
Chief Secretary/ Chairman FAC direc
the two issues be taken as a case study by

d Engineering Departments. A

d shall be presented by the

gh Forest Department in

conducted 1n

the Forest an
report in this regar
User Agency throu
the FAC meeting to be
December, 2017.

The proposal was ap
ons laid down in the agenda.

proved on the terms and |

allow use of 2.0976 Ha. of

forest land for construction of road

O 22 Bamyala to Kantha part-II
n Nowshera
i

"102.02 | Proposal to
conditi

from L
upto Basantpur Stage-I i
Forest Division by PMGSY.
allow use of 1.0374 Ha. of
uction of road
th 1o Nah in

Division by

The proposal was approved on the Iermé—a;aﬁ;

conditions laid down in the agenda.
i

|
|

102.03 | Proposal to
forest land for constr

from LO 30 Km 7
Nowshera Forest
PMGSY.

102.04 | Proposal to allow use
forest land for constru
owa Jagir to Chigla Paddar in

Forest  Division by

of 0.75 Ha. of | The proposal was approved on the terms and
ction of road | conditions laid down in the agenda

from Pr
Udhampur

PMGSY.
Proposal to allow use of 3.10

forest land for construction 0
from Manjakote 1o Kalali passing
through Co. 93/R and 94/R in Rajouri

Forest Division by PMGSY.

Ha. of | The proposal was approved on the terms and
f road | conditions laid down in the agenda S
o .

[
[
LN, i
A ‘%//i’//,
) //
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102.08

. —T

I
Proposal for use

40
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l’mpo.\'ul 1o allow use of 8.25‘7”| lV;l.W({I‘T

forest land for construction ol road
from Dubigali to Nalinikka in
Udhampur  Forest Division by
PMGSY.

Proposal to allow use of 0.759 Ha. of
forest land for construction of road
from Charal to Nappah in Udhampur
Forest Division by PMGSY.

Proposal to allow us of 2.635 Ha. of
forest land tor construction of road
from Km 15" LO 45 to Narla in Reasi
Forest Division by PMGSY.

-
of 7.82 Ha. of forest

r construction of road from

land fo
y PMGSY In

Sohal to Chitoo b
Kishtwar Forest Division.

1 of 11.065 Ha.

Proposal for diversiol
of forest land for construction of road

from Sohal to Kaban in Kishtwar
Forest Division by PMGSY.

704 saplings

[

Proposal for felling of

+120 bushes for construction of road
from Sheindra link road to Dachi in
Social Forestry Division Poonch by

PWD (R&B)

Proposal to allow use
forest land for construction of _road

m Handwara to Bangus Phase 1"
n Langate Forest

of 14 Ha. of

fro
by PWD (R&B) 1
Division.

1 the ground that
number of
leaved It

he proposal to ensure
mber of trees.

The proposgld\\faE deferred or
it involves removal of large
conifer and broad trees.
decided that to revisit {
_Egainst felling of maximum nu!
The proposal was deferred on th
‘ involves removal of large number
mature Deodar and Kail trees. It was decided

was

e ground that |
of |

to revisit the proposal and work out an
alternate alignment so s to ensure against |
as far as |

trees ‘

felling of Deodar/ Kail

possible. |
deferred. The Chief Secretary/ |

Proposal was
Chairman FAC advised the Commissioner/ :
prise the Committee

Secretary, PWD to ap
he Administrative action taken acainst |
|

pursuant 10 the

s 83"

about t
delinquent officers/officials
given by FAC during

meeting held on 08.07.2014. The case will be ‘
placed in next FAC meeting. “
d. The Chief Engineer, |
at he has visited |
of re-
A

direction

“Proposal was deferre
PMGSY Jammu informed th
d there is a possibility
avoid large number of trees.

will be submitted M 1
Chief Engineer,—\
s visited |

the area an
alignment to
revised indent
Proposal was deferred. The
PMGSY Jammu informed that he ha
e is a possibility of re- |
ber of wrees. A |
accordingly. |

the area and ther
alignment to avoid large num
revised indent will be submitted
s approved on the terms and |

The proposal wa
conditions laid down in the agenda.

\
\
The proposal was approved in principal in |
view of the request of Chief Engineer PWD |
(R&B) that the work for the road has |
already been awarded and funds allocated |
The Chief Secretary/ ~Chairman FAb |
directed that efforts be made to reduce the |

~

number of trees coming i i

g in the alignme
20%. P
== |

kf’/ / Wy




41

346

Aa

forest land for construction of Solid
Waste Management Plant at Gulmarg
by Gulmarg Development Authority

in Special Forest Division Tangmarg.

Indent for diversion of forest land for

on of various componems

«,onstructl
me at

related to Water Supply Sche
Ningli Ghat in Bandipora Forest

T D] T . . o4
102.13 Proposal to allow use of 4.03 1l of
forest land for construction of road
from Mujpathri to Doodhpathri via
Sochalpathri  including Mujpathri to
Sochal pathri via Doban by PWD
- V(R_&B\ in erpamal Forest Division.
102.14 | Proposal to allow use of 0.125 Ha. of | The

The proposal was approv proved on the terms
conditions laid down in the

and

agenda.

prowd on the tu'xrn’s'zimd |
aid down in the agenda. The |
Chief Secretary/ Chairman FAC directed that
new technologies for scientific disposal of |
biodegradable and non- bxodwladable waste

be adopted to replace the existing traditional |
for waste disposal.

method of land filling :
and put up ¢ after |

The indent may be proces»d
mination under rules.

The pxoposal was ap

conditions |

exa

Division by PHE.

Syed F. A. Gillani,

sentation on the monitoring o

) Construction of road from Nagulia to Raz
ammu by Higher Educat

i1) Construction of ITJ

iii) WVidening of Nationa
Division.
irman FAC dire

the projects which

The Chief Secretary/ Cha
projects. Further, presematlon on

in the future FAC meetings.
ng the above propo

hairman
due may cle

While clearl sals (except
102.15) the Chief Secretary (C
J&K against whom outstanding 1s

note in this regard may be sent o

stage.

ar th

Meeting ende

[FS, Chief Conservator of Fores

f following projects:
ard under PMGSY in Ud

1 Highway from Jakhani t

cted for conti

FAC) directed that

PD & MD to enabl

d with a vote of thanks to the Chair.

ts, Jammu made a Power Point

hampur Forest Division.
ion Department in Jammu Forest Division.

o Chenani by NHIA in Udhampur Forest

nued momtormo of the OI‘IOOan

are in advanced stage oOr completed be made

102.06, 102.07, 102.08, 102.09, 102. 10 &
User Agencies belonging to Govt. of

tranches within next two years. A
funds at the RE

ﬁ-,,l lwtl [5—

Mohit Gera

e same in
e allocation of appropriate

2

Addl. Pr. Chief Conservator of Forests (Central)/

Mem &i}

Chief Conservator of Forests (FCA)
er Secretary, Forest Advisory Committee
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Phone/Fax No.: 01951-295254
Email: il
Pin Code: 191111
B
GOVERNMENT OF JAMMU AND KASHMIR P .r‘;é
OFFICE OF THE DIVISIONAL FOREST OFFICER PIR PANJAL FORES;g-,gk »::Q;'j.f'ar 3
' DIVISION BUDGAM ERMLES

\/D\é Conservator of Forests,
Srinagar Circle,

Srinagar
No:-  DFO/PP/Legal/ >3|—332 Dated:- >>~11-2025

Sub: Original Application No. 913/2024 Titled Advocate Ashiq
Ahmad Magray versus UT of Jammu & Kashmir &Ors pending
before the Hon'ble National Green Tribunal(NGT) Principal
Bench, New Delhi.

%qv FST- Lk | 4bh[1034- L 775SSSYR) Dok 5 1y~ 811-20%5
ir,

With reference to the subject cited supra, kindly find enclosed
herewith the latest reply/response alongwith photographic evidence of the
site, submitted in compliance with the directions dated 04.07.2025 and
09.09.2025 passed by the Hon'ble NGT Principal Bench, New Delhi in the
above-captioned matter. Further, the same is forwarded for your kind
perusal and with the request to initiate further necessary action at your end,
please.

File is listed on 01.12.2025
Encl:(©S ) Leaves+ PK,:P»?{«,P%

Yours faithfully,

Divisional | wa
Pir Nal F rgsfgiim

- Budgam.
Copy submitted for favour of kind information and further necesgsary
action to the:
]. Chief Conservator of Forests Kashmir region Srinagar.
2. Copy to Law Officer, O/o Chief Conservator of Forests, Kashmir
Srinagar.


XXXX

Annexure-R11
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Response to the Directions passed by the Hon’ble National Green Tribunal
vide dated: - 30/07/2024 & 03/03/2025/09/09/2025: -

Tosamaidan is one of the largest meadows located in the Pir Panjal Forest Division, at a
distance of approximately 60 kilometers from Srinagar. The meadow is surrounded by
dense forests of Kail and Fir trees, with occasional appearances of broad-leaved species like
Ash, Maple, Bird Cherry, and Walnut, typically found along the banks of streams, in
depressions, and cooler areas.

Tosamaidan was previously used by the Indian Army as a field firing range starting on
November 6, 1986, (Copy enclosed as Annexure —R1) which restricted the movement of
forest frontline staff for carrying out effective patrolling in the area. However, the Army
ceased its artillery practices and vacated the area on April 18, 2014.

During the said period, Tosamaidan and its surrounding compartments (S-10, S-11, S-15,
S-16) experienced extensive forest damage, particularly due to forest fires and illicit felling.
However, since taking control of the area, the forest department has implemented effective
measures to control forest fires and curb illegal activities. The department has booked 43
timber smugglers under the Public Safety Act and established Control Rooms and other
infrastructure to prevent further damage to the forest.

Ecological Restoration of Tosamaidan:

The Government has implemented various measures to protect and restore the ecosystem
of Tosamaidan. These initiatives include the establishment of the Tosamaidan
Development Authority to promote ecotourism and the launch of the reforestation projects
by the Forest department. The Forest department has launched an eco- restoration project
under the Compensatory Afforestation Fund Management and Planning Authority
(CAMPA) called as “special project Tosamaidan," which aims to undertake extensive
reforestation works. The works undertaken during the period from 2018-2024 are annexed
as Annexure —R2, Annexure —R3 Annexure —R4 Annexure —R5, Annexure —R6. An area of
207 hectares of degraded forestland in which 1.49 lakh saplings planted across various
compartments viz (S-09, S-10, S-11, S-15, S-16, S-17) has been achieved. The ongoing
reforestation projects under the CAMPA have made significant progress in restoring the

region‘s Vegetal cover. (Video link for reference:
i/ ,i are /

l l
att // VWW, {:x

reversed the ecological damage caused by past act1v1t1es ensuring the preservation of the

.X.“ﬁiz vy /%

These efforts have successfully

forest ecosystem.
Additionally, it is certified that no recent felling has taken place in or around Tosamaidan
area of the Pir Panjal forest division.
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Photographs of Fencing and Plantation works
executed under CAMPA

pecial project Tosamaidan”

5

=
L

2020/09/23-11:17

N\

o AT -
¢ -







»
ada

Sy ‘f;'l"‘-‘ .

P o

[Latitude: 33.914038
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|Accuracy:20.51m

Time: 12-08-2025 15:00

Note: Special Project Tos
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& GOVT. OF JAMMU AND KASHMIR, =)

PIRPANJAL FOREST DIVISION BUDGAM

RANGE: SUKHNAG / BLOCK: 200G00.
CCHETIL © CARIFA
(SPECIAL PROJECT TOSAMAIDAN Ist YEAR)

COMPTT.: S-9  CHAIN LINK FENCHG! 0000 4y
LOCATION:  TOSAMAIDAN ENGLE IRON FENCING: 5000 Bris

YEAR OF ESTRL 2019-20 | PLANTATION:

ARES,  COVERED: S0 Hic CONIFER PLANTS: 48077 ot
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